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MOTION RE. AMENDMENT OF THE 
RJ:PBESENTATION OF THE PEOPLE 

ACf 
15.59 _. 

MR. CHAIRMAN: Now the House 
will take up the Motion of Shri Jyotir-
moy Basu. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to move the 
folluwing. 

MR. CHAIRMAN: Before you com-
mence, may I just have a clarification 
from you? 

As you know, the time allotted for 
this discussion is three hours. How 
much time would you require out of 
these three hours? 

SHRI JYOTIRMOY BOSU: 
quire around one hour, 

I re-

MR. CHAIRMAN: You wish to 
give onl,. two hours to the Minister 
and other m:embers? YOUr one hour 
is including your right of reply. 

SHRI JYOTIRMOY BOSU: Let us 
see as we proceed whether we are able 
10 finish it today because at 7 O'clock 
ther-e is one Half-an-hour Discussion. 
We may mt be able to finish it. 

MR. CHAIRMAN: It will be held 
over to the next session then. Mr. 
Bosu, you please resume your seat .. 

SHRI RAGHAVJI (Vidisha): Time 
should be extend('rl for t'lis motion. It 
is a very important motion. 

16.80 bro. 

MR CHAIRMAN: That is not to 
be discussed now. 

SHRI MALLIKARJUN (Medak) : 
On a point of order. Madam, when 
this tiugust House is discussing Consti-
tution (Forty-Fifth) Amendment Bill, 
how far is it justifiable for this august 
HQUf;0 to discuss this motion relating 
to the Representation of the Pf'O-
pIes Act, which can also be brought 
in .... 

MR. CHAIRMAN: There is no point 
of order, it is a different legislation. 

SHRI JYOTIRMOY BOSU: I beg 
to mOve the following motion. as 
amended .... 

MR. CHAIRMAN: Amendments 
later on, you read it as on the order 
paper. 

SHRI JYOTIRMOY BOSU: I beg 
to move the following: 

"That this House do resolve that 
the Representation' of the People 
Act be suitably amended or an ap-
propriate law be enacted to dis-
qualify ~ person for being chosen 
as, and for being, a member of 
either House of Parliament or of 
the Legislative Assembly or Legis-
lative Council of a State or any 
other elective body or for holding 
any pubIc office for a period of ten 
years, if such person-

(a) has ever been or is adjudg-
ed or f()und guilty by any compe-
tent court of law or by any Com-
mission appoint~ under the Com-
missions of Inquiry Act, 1952 of 
any offence committed. or misuse 
uf power or position or State 
machinery made during the pre-
ceding ten years; or 

(b) has been found by any 
competent court of law or such 
Commif;sion to have obtained for 
himself or for any of his relatives 
any pecuniary advantage or bene-
fit whatsoever during the preced-
ing ten years," 

SHRI C. M. STEPHEN (Idukki): 
Are yOu all-owing him one hour? We 
want to know so that we may have 
some idea. If sufficient time is not 
there for other:; to f;peak, we can pack 
up and ,e:o, and he can :;per1k for three 
hours. 

MR. eRA TRMAN: Let him finish 
and then \\'p C80 decide. I just told 
him th.,t j'wltJrlinU hi~ rr:nl~', h(' will 
take one hour. 

SHRr JYOTIRMOY BOSU: Madam 
Chairma.n. at the outset, I am making 
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it clear to the House ,that this motion 
is not for any individual or a group; 
it is neither directed nOr meant to 
curb an) individual or groups, but the 
sole object behind this matron is to 
cleanse the political life which by all 
standards has touched the bottom of 
even the lowest standard. 

There is an imperative need of 
cleansing public life if parliamentary 
democracy is required to contribute 
iven the minimum to the welfare of 
the people. Thirty years have passed. 
Our experience seeing the happenings 
around tells Us that ther-e are miseries, 
increasing poverty and there is chaos 
also. It makes me feel more strongly 
to bring a rigid enactment at least to 
put a check to the denigration engulf-
ing the nation. 

The Congress rule for thirty years 
could not improve the quality of pub-
lic life, and it brought continuous de-
terioration in moral standards. It is 
correct that unless we rigidly abide by 
the rules of the game both in letter 
and spirit, democracy and parliamen-
tary democracy will continue to fail 
Us resulting in denicu 'Of justice and 
fair play to the people especially the 
weaker' sections of the society. 
Through the State machinery, exploi-
terst, enemies of the people and in-
creasin~ dN'(rees of exploitation, as 
each day passes, the weaker sections 
of the society in rural and urban areas 
are groaning under acute problems of 
life. A very recent example is decon-
trol of sug~r, liftillC' of compulsion of 
productIon of cheap and standard 
cloth. n'llowing additional export sub-
i'lidy and discontinuati'On of price pre-
ference for public Sector Undertak-
ings. 

In the hallabuloo alld infighting of 
Janata Party. these things have been 
done orl the quiet and it has been pos-
~ble !'ltl smoothly. I dare say this 
emphatically becaUse the exploiters 
hav .. b.en able to take an upper hand 
in the Government decisi'On making 

levels. It is common knowledte tlaat 
most of the elections are financed. b7 
these people and the continuation tn 
power is also financed by the same 
people. This has been the POSitlOll 
during the last thirty years. There are 
resourceful lobbies openly operating 
in Delhi buying and utilising pollU-
cians. Who is not aware Of the pre-
sence of alI powerful lobbies, like the 
jute lobby, sugar lobby, cigarette 
lobby. edible oil lobby, cotton lobby, 
polyester lobby and scores of other 
lobbies. 

SHRI RAGHAVJI: My point of 
order is whether a Member can read 
from a written speech. 

MR. CHAIRMAN: He is referring 
to his notes. He caD refer to his notes. 

SHRI RAGHAVJI: Only a Minis-
ter can read-and not a M·ember. 

SHRI JYOTIRMOY BOSU: The 
prime criminal of the imported edible 
oil racket abroad, the Bombay firm 
Godraj had been founder-Secretary 
of the Fair Trade Practice SOCiety of 
India; and I am told they are financing 
the in-lighting in the Janata Party. 
It one takes pains to draw a list of 
guest houses alld entertainment places 
by both Indian and foreign big busi-
ness houses in Delhi, it will be e. 
horrifying experience; and the time 
has rome to call a halt tv this. 

We, as Communists, do not ever 
bc1ieve that in this capitalist 
socio-economic structure, corruption 
can be wiped out or absolute purity 
brought in, in the public life, because 
the only motive that is working, is 
the profit m'Otive, and there is a 
race between one and the other. There 
is no plae<e for humanity. morab. 
scruples and welfare of the people. r 
regret that the economic policy, even 
today, continues to be the same M 
before. Various eye-wash exercises 
have been made, but there is no quaU-
tative change Qr lasting result u 
could be seen from the very few com-
missions that haVe been set up during 
the last couple of decades. 
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Of course, the erstwhile Prime 
Minister hated the very idea of sett-
ing up of Commissions on COITUption 
charges, unless she had her own poli-
tical purpose behind it. Otherwise, 
even though the Auditor General's 
Special Audit Report clearly revealed 
serious misappropriation and malprac-
tices running into crores of rupees in 
Haryana, Mrs. Gandhi not only refus-
ed to dO anything against Bansi Lal 
but she and her caucus went on giving 
certificates of his good conduct 

Now, thanks to this Government, 
they have set up the Jaganmohan 
Reddy Commission, whose first report 
has come out. 

In June 1962 perhaps human values 
were a little better-when the late 
Jamcnted Lal Bahadur Shastri as the 
Home Minister constituted the Santha-
flam Committee for the prevention of 
corruption. I quote from page 101 of 
jts report. 

"There is a large consensus of 
opinion that a neW tradition of in-
tegrity can be established only if 
the example is set by those who 
have the ultimate responsibility for 
the governance of India, namely, 
the Ministers 'Of the Central and 
State Governments. The problem is 
difficult and delicate. Ministers are 
necessarily the leaders of the politi-
cal party which succeeds in obtain-
ing a majority in elections based on 
adult suffrage. There is a wide-
spread impression that failure of 
integrity is not uncommon among 
Ministers and that s~e Ministers 
who have held office during the last 
16 years have enriched themselves 
iUegitimately, 'Obtained gOod jobs for 
their sons and relations through 
nepotism, and have reaped other ad-
vantages inconsistent with any 
notion of purity in public life. The 
genera) belief about failure of in-
tegrity amongst Ministers is as 
damaging as actual failure. That 
these Ministers haVe held office in 
the name Of the Indian National 
Congress which had evolved. the 
highest notions of personal integrity 

and service under the inspiration of 
Mahatma Gandhi has given rise to 
an exaggerated view of their' tailure 
to maintain hIgh standards of integ-
rity. It is a pity that neither the 
Congress authorities nor the great 
leaders who took over the Govern-
ment of India realized the import-
anCe of evolving a suitable machi-
nery and procedure for preventing 
and dc:tling with such corruption. 
We are convinced that ensuring 
absolute integrity on the part of the 
Ministers at the Centre and the 
States is an indispensable condition 
for the establishment of a tradition 
of purity in public services," 

That is what the Santhanam Com-
mittee said. Based on the Santhanam 
C'Ommittec's recommendations, the 
V igilance Commission was set up, and 
the idea of Lokpal a]so came. But I 
regret (Interruptions) that in spite of 
LJll the excrcises that seem to have 
been done, the magnitude of cor-
ruption both in the fields of economics 
and politics, in the sense of misuse of 
power and taking advantage of the 
person's own official and political 
position, instead of decreasing, is in-
(Tcasing every day. (Interruptions). 

Madam, we have to hit at the verY 
root of it, and unless an attempt is 
made to uproot corruption and corrupt 
persons at the topmost echelons, as 
pointed out by the Santhanam Com-
mittee, a beginning cannot even be 
lTInde. 

I shall be in "fools' paradise" if I 
eVer consider that a measure like this, 
the measure that I am advocating 
today will put an end to corruption. 
But this is an effort to put a check to 
the limitless corruption and misuse of 
office for political alld ultimately per. 
sonal gains of different sorts. The 
root of corruption lies at the highest 
level and it does not start at the 
bottom. There were several commis-
sions: Chagla Commission, Vivian 
Bose Commission, Khanna Commis-
sion, Iyer Commission, Justice Dag 
Commission, Sarjoo Prasad Com-
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mission, Madhokar Commission and 
several others. But these were 
all temporary healing balms and 
the impact disappear~ as soon as the 
Commissions were wound up. These 
commissions had for a limited length 
uf time kept people in high hopes, 
but soon they were disillusioned. Since 
1971, corruption, malpractices and 
blatant misuse of office for sell-gains 
reached the highest peak, especially 
in the Central administration under 
Mrs. Gandhi. Strangely enough not a 
single commission where any at her 
favourites was involved was constitu-
ted. 

Mrs. Gandhi's real obiect behind 
the appointment of Sarkaria Commis-
sion and the Commission against the 
AkaU leader done on the signature of 
one legislator was mainly aimed at 
character assassination and political 
vindictiveness and destruction of poll. 
tical opponents. 

Other countries, countries which are 
known to be not as big as we are, or 
so advanced and self-styled socialists 
as We are have provisions for rusticat-
ing politicians from public life. If it 
is reasonably established that the per-
son concerned was found corrupt and 
he Or his close persons made personal, 
political and pecuniary gains, he was 
debarred from remaining in politics 
for a sizeable length of time. 

I shall read out the Sri Lanka pro-
vision, extracts from the Special Presi. 
dential Commissions of Inquiry Law 
No. 7 of 1978 of tho National State 
Assembly of Sri Lanka: 

4<The members of a commission 
shall, so ]Qng as they are acting as 
such members, be deemed to be 
state officers within the meaning ot 
the Penal Code, and every inquiry 
under this Law shan be deemed to 
be a judicia 1 proceedinJr within the 
meaning of that Code. 

Where a commission finds at the 
inquiry and reports to the President 
that any person has b(>(>l1 rruilty of 
any act of politica1 victimization, 

mlsuse ur abuse of power, corrup-
tion or any fraudulent act, in rela-
tion to anY court or tribunal or anY 
public body, Or in relation to the 
administration of any law Or the 
administration of justice, the com-
mission shall recommend whether 
such person should be made subject 
to civic disability, Blld th-e President 
shall cause such finding to be pub-
lished in the Gazette as soon as 
possible and direct that such report 
be published. 

(2) Any report, finding, other 
determination, ruling or recorr.-
men dation made by a commlSSlon 
under this Law, shall be final and 
conclusive and shall n'Ot be called 
in question in any court or tribuna] 
by way of writ or otherwise. 

(3) For the purpose of this section. 
civil disability, shall mean the dis-
qualification of a person-

(1) from being an elector and 
from voting at any election of the 
President of the Republic, Or at any 
election of a member of the Na· 
tional State Assembly or of :my 
local authority. 

(ii) from being nominated as a 
candidate at any such election. 

(iii) from being elected or ap-
pointed as the President of the Re-
publie or from being elected as a 
member of the National State 
Assembly or of any local authority. 
and from sitting alld voting as E'uch 
member; and 

(iV) from holding 
from being employed, 
officer." 

office, and 
as a public 

That is the position in the neigh-
bouring country. It is so small in 
size, it does not claim to be so ad-
vanCf'a as we do, they are not styling 
them~eJve~ as socialists. Let us se€ 
what is the outcome. The latest out-
comp is given in a news item: 

"The Sri Lanka Prime Minister, 
Mr. Ran1'l~inghe Premadasa, rodRY 
prMented to Parliament two bills 
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providing for depriving Mr. Felix 
Dias Bandaranaike, nephew of the 
former Prime Minister, Mrs. Siri-
mavo Bandaranaike and 33 others 
of their civic rights." 

"Two Presidential Commissions, 
which investigated irregularities and 
malfunctions in local bodies during 
the seven-year Sirimavo regime, 
hUd held Mr. Felix Bandaranike, 
Mr. Neale De Alwis. his deputy 
minister, and 32 others guilty of 
malpractices. The commissions had 
1 ccommended to the Parliament that 
these persons be deprived of civic 
rjghts." 

The qualitative difference between the 
Commi::;sion in Sri Lanka and the 
Ccmmi::;sion here is that here the Com_ 
mission has no power to take actioll 
fOl' the crimes that have been com~ 
mittcd but in Sri Lanka the Commis-
sion is empuwered to recommend that 
person found guilty is subjected to 
loss of civil right. This is exactly 
what I am aiming at through this 
substantive motion. I except that 
every honest politician will accept 
thj~. Those who will oppose this mo-
tic-n, We .shull leave it to the people to 
judge about their integrity. 

In Sri Lanka, as <expected, they have 
gr;.mted !'pecial immunity to all wit-
nesses by Presidential Order. Witnes. 
sE's appearin~ before the special presL 
dentin1 commission going into abuse 
and misuse of power during the pre-
vious seven-year rule of Mrs. Sirimavo 
Bandmanaike in Sri Lanka have been 
givc-n special immunity. The immu-
nity has heen given by a gazette 
notification last night issued by the 
Prc.sidC'nt, Mr. J. R. Jayawardene, at 
the request of the Commission. Ac-
cordingly, no person shall in respect 
Of any evldence. written or oral, given 
by that person to or before the com-
mission be liable to any action or 
prosecution or other proceedings in 
any civil 01' criminal court. Also, no 
evidencE' or any statement made by 
any pprsOn to Or before the commis-
sion shan be admissible against that 
pe~ in any action, prosecution or 

other proceedin •• in any civil or cri-
minal court. 

In oUr own country itself, there is 
a remote Stale which has a specia; 
status and there was no lack of politi-
cal will I must thank Late Mohamao 
Sadiq who enacted the Jammu ane. 
Kashmir Representation of Peoples 
(Second Amendment) Act, 1967 (Act 
XI of 1967) which reads as fOllows: 

"'24-F. Disqualification for abuse or 
misuse of office or authority. 

Where a person has been found-
(a) by any civil or criminal 

court; or 

(b) by any Tribunal, Board or 
Commission !et uP under any sta-
tute; 

to have illegally or by corrupt 
means or bY otherwise abusing or 
misusing-

0) the position held by him 
as a m ember of either House ():f 
the State Legislature or of Par-
liament; or 

(ti) the offlce held by him by 
virtue Of being such membel"; 
obtained for himself or for any 
uf his relatives any valuabl& 
thing or pecuniary advantage, 
he shall be disqualified for a 
period of ten years from the 
date of the commencement 01 
the Jammu and Kashmir Re-
presentation of the People 
(Second Amendment) Act, 1967, 
or from the date on which such 
finding becomes public, which-
ever is later. 

Provided that such person had 
the 'OPportunity of being heard ~n 
the proceedings held by such Court, 
Tribunal, Board or Commission; 

Provided further that such Tribu-
naJ, Board or Commission was p!'e-
sided over by a person who is o!" 
has bf!cn Judg"f' of the Supremf' 
Court of India. 

25. Inlerpretation:-In this Part 
'disqualified' means disqualified trom 
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being chosen as, and for beini a 
member of the Legislative Assem-
bly or Legislative Council of the 
State." 

So, this is not something new I am 
saying. As a result of the above Act, 
a former Chief Minister of Jammu & 
Kashmir-now dead-I do not want 
to name him-l am told, who took to 
corrupt practices had to leave State 
politics and he had to come to the 
Central Legislature. 

As I have told earlier, a new peak 
and magnitude of corruption has 
started sirice 1971. With the consoli-
dation of Mrs. Gandhi in power, the 
ruling coterie and big business joined 
hands and a free fUr all loot st31'ted. 
The doings of Mrs. Gandhi especially 
after 1969 and 1971, more especially 
Dfter June 1975 till the time she was 
kicked out of power is the darkest age 
fOr the country. India's rich heritage 
and rich traditions were given the 
go-by. The quality of humanism in-
herited from ancient India and known 
all over the world was completely 
drowned. 

To qu'Ote a few scandals: the Maruti 
scandal, the Nagarwala scandal, the 
Pondicherry Tulmohan Ram Licence 
scandal, Duncan Brothers Ramagoenka 
scandal, poster scandal, procurement 
of jeeps, Land letter of intent, De-
fence objection, bank overdraft, shares 
and agency deal etc. There are so 
many others. One can write a Malla 
Bharata on the same. Other cases 
are the rag import scandal which cost 
the country Rs. 150 crares, import of 
Ethy Alcohol where Rs. 232 crores 
customs exemption given to Mrs. 
Gandhi. .. 

SHRI VASANT SATHE (Akola): 
On a point of order. There is a well-
settled convention and practice which 
ilil laid down in the Handbook. He is 
not making a maiden speech. A senior 
Member like him cannot go on read-

··Expunged as ordered by the Chair. 

ing his speech. This is what he is 
doing. 

Secondly, what is the aliocation of 
time? If the total time is three hours, 
there is a method of aUocation bet-
ween the ruling party, oUr party and 
the speaker. Even in a private reso-
lution, n'Ot more than 15 minutes are 
given, 30 minutes maximum. First, 
lct us knc,w, otherwise we cannot sit 
here till 10 O· Clock in the night. On 
a resolution like this, We do not want 
to waste our timc. *. (IlItcrT1tpfiOlls) I 
will point out how Don't get provoked 
vn this. (lntel'T.1!ptions) We want you 
to decide the time. Out of three 
hours, according to our share, he 
should get 15 minutes only, not more 
than that.. (lntcrruptiolls) U his right 
but what is the time limit? (Interrup-
tions) You have allotted three hours. 
At 7 0' Clock the half-hour discussion 
~tarts. Out vi three hours. how much 
does hI' get? 

MR. CHAIRMAN: Ml', Rosu, please 
I ry to be brief. 

SHRI V ASANT SATHE. If the 
ruling party is giving him all its time 
to him, I do not mind (IntcTT1lptirms). 

;:ihrU ~ ~ (rTfw>n,'F) : ?rTf 
l% ~~T 'f.T ll"lr.9' ~ I llT'R1->T 'l~ ;f 
rr'f' !/lO~ q;r ~~'l!'R f<F1.!'1 i * * I <Prr 'f'f,;f 
<IT""r iflJ if ~ 'Tf,' 'I;IT'l' <FIT ~ I 

l!ift~, (f'l'f?'!1TT): ira n, T> cr.rT'.l: >; m«; 
mi, i I ~"'T lWlrir'T l1?,'n:;' ;f llT!7R <f.'T': * 
ll"f1!R' m t 1* * 'T~ lIl??' 'I'>n qrf<'f7.IT~~' 11P-?' 
t? .r~rr ii' '[l'T ll'T11Trr ,,:r r);Pfce: f'f'>n ~ , 
m'T';f "511 l1mrr 'fOT IT;;IT, f'fo>n'~ I ll' mil ~ 
srr>i'rrr "''''IT t f'lO ~:r * * Wo?,' 'foT v:~ 
f'folIT ;;[TIT I 1.!'?, ?t-a em ;: m«; 'I;lli, ~ I 
'fott 'liT 1T~** rriT f,'T ~ t I 

l!ift ~ ri : l1Tvrrr ,,;r* * rrir 'foif[ I 
~~ 'foiIT t I * * 
~~~: **!flIT ~ WOG 'lTf~

~~? l1l'1 @,!f>n ~ qrm ~Jf 'Ii ~ ? 

~ ~ : ~ GRr q;mf;;r:rr'liro t' I 

.nrn~~: ~ <mIT lhr 'Ii~ lfT 
~T~m~iIOT~ I 



341 Motion reo Amend- SRAV ANA 25, 1900 (SAKA) 
ment i 

oj ReP, of 3~ 
People Act 

SHRI JYOTIRMOY BOSU: I am 
• following the method I was following 

since 1967. 

I want to mention one thing. The 
Chair has to bear with me. The other 
day, I gather, Shri Sathe withdrew 
the motion and ran away from the 
House, So, what gospel he is prea-
ching to all of us. I do not under-
stand. If my motion does not carry 
any sense, his motion carried no 
sense, never did carry any sense. 

SHRI VASANT SATHE: Much bet-
tel' .... (Interruptions) 

SHRI JYOTIRMOY BOSU: Mr. 
Chairman, you are new to the House 
and to the whole thing, There are 
mercenaries and there are others, 

AN HON. MEMBER: Tea taster .. 
(Interruptions) 

SHRI JYOTIRMOY BOSU: Your 
taste will come .... (Interruptions) 

SHRI KANWAR LAL GUPTA 
(Delhi Sadar); Why Clre you angry, 
Mr. Sathe? You had no motion on 
Saturday,! 

SHRI VASANT SATHE: My mo-
tion was taken away by you .... (In-
terruptions) 

SHRI JYOTIRMOY BOSU: I will 
try to be as brief as possible .... (In-
terruptions) I am more concerned 
about the economic issues, than any-
thing else, what sort of economic loss 
the country was put to. I will give 
you a few instances. 

The illegal import of rugs, woollen 
garments under the garb and disguise 
of rags has, according to our calcula-
tions, resulted in a loss of Rs. 150 cro-
res to the country at that time. Shri-
mati Gandhi granted customs exemp-
tion to two Companies-one was ICI 
and the other was Kilachand-on 
account of import of ethyl alcohol and 
the amount that was exempted was 
Re. U2 crores. I am saying it on the 
baBla of evidence. 

Then there is partial de-control of 
sugar . 

AN HON. MEMBER: What about 
the present complete de-control? 

SHRI JYOTIRMOY BOSU: I have 
already referred to it in the beginn-
ing. You have heard me. Then there 
is the Maruti Road Ro11er scandal, 
POly mix scandal, Boeing and Airbus 
scandal, Dhirendr~ Brahmachari scan-
daJ, Indira International scandoal cor-
ruption und miSUse of power .... 

SHRI C. M. STEPHEN: Sir. I am 
rising on a point of order. He has 
moved a l'csolution. It is necessary 
on this ail shades of opinion must be 
refleded. So, We must have sufficient 
time. As Shri Sathe said, it is lIot a 
matter uf accommodation. TIule 178 
deals with the allotment of time for 
resolution~. It says: 

'"No speech on a resolution shall, 
except with the permission Of the 
Speaker, exceed fifteen minutes in 
duration: 

Provided that the mover of a re-
!)olution, when moving the same and 
the Minister concerned when speak-
ing for the first time, may speak 
for thirty minutes or for such long-
er timc .lS the Speaker may permit." 

This is the rule. I have no objection 
1u your granting him or extending 
his time. But there arc parties rcp-
resented here, and tho~e parties have 
got their respective strength. 

SHRI JYOTIRMOY BOSU: They do 
not wallt the motion to come up. That 
is why they are raising these points. 

SHRI C. M. STEPHEN: I am sub-
mitting to the Chair. If you want to 
carry On in the meanwhile, Jet me 
reBurne my seat. ... (Interruptions) 
Otherwise. when I am raising a point 
of order, what is the meaning of 
shouting like that? I have quoted 
the rule .... (Interruptions) Three 
hours have been allotted for the re-
solution. I have no objection to any 
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time being granted to him. But this 
is the rule. We have got only threE 
hours. If his party is going to be 
given one hour, pro rata my party 
has to get three hours. Of course, 
half an houl' is given to him to move 
the Resolution. If he takes ~nother 
hal! an hour, then pro rata time must 
be given to the different parties. 8'-!-

cording to their strength. 

MR CHAIRMAN: He has been 
given' one hour by' the Speaker. 

SHRI C. M. STEPHEN: He is given 
one hour? If the Speaker has given 
him one hour, We cannot be denied 
our Tights. The Speaker may give 
hire, on(' hou]'. but the Speaker can-
not deny us our righf to the time. 

SHRl JYOTIRMOY BOSU: Mr. 
Stephen, I will be as brief as possi-
ble. 

SHRl C. M. STEPHEN: What I am 
emphasizing is he just cannot get one 
hour and get away, 

MR. CHAIRMAN: Let me correct 
mysel!. The Deputy-Speaker told the 
MovE'r of the Resolution that he will 
be gjven one hour-40 minutes in the 
beginning and 20 minutes for the rep-
ly. 

SHR! C. M. STEPHEN: I objected 
to that immediately. I have no a b-
jection. But what I am saying is that 
our party cannot be denied of our 
rightfuJ due .... (lnte1Tuptions) 

SHRI JYOTIRMOY BOSU: Thcy 
want to scuttle this motion. 

SHRI C. M. STEPHEN: We must 
have t'lufficient time 10 reply to all 
that. 

Secondly, there are certain conven-
tions which this House has always 
fonowed. There is a distinction bet-
ween a speech and a statement. What 
he is "Hawed under rule 176 is to 
speak. to commenCe his speech by. a 

formal motion. Even when a MiAlB-
ter read out a statement, there were 
occasions when you objected--(In-
terruptions) 

SHRI JYOTIRMOY BOSU: They 
are very anxious to sC1;lttle this mo-
tion. 

SHRI C. M. STEPHEN: If this is 
his attitude) he is not going to carry 
on his speech comfortably in this 
House. If he is going to butt in like 
this, it is open to others also to butt 
in when he speaks. 

SHRI JYOTIRMOY BOSU: He has 
taken away 15 minutes. 

SHRI C. M. STEPHEN: I will take 
whatever time the Chair allows me. I 
am holding the fioor. Let me comp-
lete my submission. These are the 
two point'i. The han. Member is an 
expert on making speeches. Why 
should he read out a statement? If 
it is a statement, he can as well lay 
it on the Table of the House. All that 
he is expected to do is to make a 
speech, not to read out a statement. 

MR. CHAIRMAN: Mr. Jyotinno), 
Bosu, how much time more will you 
hike? 

SIIRl JYOTIRMOY BOSU: I will 
be as uricf as possible. They have 
taken away 15 minutes. 

MR. CHAIRMAN: How much more 
time? 

SHRI JYOTIRMOY BOSU: An-
other half an hour. 

MR CHAIRMAN: Another half an 
hour? It will be difficult to accom-
modate other members. 

SHRI JYOTIRMOY BOSU: Sir, I 
assure you that I will be as brief as 
possible. 

MR. CHAIRMAN: You take 10 mi· 
nutes more. 

SHRI JYOTIRMOY BOSU: No; I 
cannot do with that. They have tak-
en away 15 reinutes already. 
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'SHRI MALLIKARJUN: On a point 
',cif order, Sir. Please refer to rule 
'1711. It says: 

4'The discussion on a resolution 
shall be strictly relevant to and 
within the scope of the resolution." 

"The resolution that he has moved is 
to amend the Representation of the 
People Act. But he is bringing in the 
whole story o'f 30 years of Congress 
rule. What about the pre-Indepen-
dence days then? He is not bringing 
in those things, the Gandhian prin-
ciples of economic development and 
all that. That also he should bring 

. out. 

SHRI JYOTlRMOY BOSU: Let 
me tell my hon. friend. Mr. Mallikar-

.jun that there is no reiJOlution before 
the How:e. There is a motion before 
the HOUle. He does not know the 
<li1rerence between the two. 

SHRl KALLIKARJUN: rt does 
llot matter. 

SHRl JYOTIRMOY BOSU: It does _tter. 

Now. I would like to quote from the 
. Iaterim Report Part I. of the Shah 

, Cornrniaion, page 64. paragraph 7.106: 

''On April 22, 1976, Shri S. S. 
Yadav, who was one of the Cus-
toms Inspectors, was told by his 
Superintendent to draw samples 
from the consignment of certain 
packages belonging to Mis. Indira 
International for determining, for 
draw-back purposes, whether the 
garments were actually of mill-made 
cloth as claimed by the exporters, 
or of power loom cloth. Pending 
the 'furnishing of the samples, the 
export of the consignments had not 
been permitted. On the basis of 
the samples drawn by Shri Yadav, 

. he was of the view that the expor-
ters had misdeclared the goods for 
obteining illegal benefit of draw-
back at a higher rate. Shri Yadav 
tried to explain to the Clearing 

Agent of MIs. Indir,a International 
that the firm was cheating the Gov-
ernment by misdeclaring that the 
garments were made out of mill 
cloth while actually they made out 
of power loom cloth." ' 

"On this occasion, the Customs offi-
cer was threatened and told that the 
consignment belonged to the mother. 
in-law of Shri Sanjay G'<lndhi, the 
son of the then Prime Minister, Smt. 
Indira Gandhi, and that the 'officers 
will have to pay the price for the 
hold-up of the consignment' .... " 

15.35 hrs. 
[MR. DEPun'-SPEAKEfl in the Chair] 

This is called misuse of office and 
power. 

Then I come to page 26, para 5.&0 
(of Interim Report-I): 

"Some of the speCial featurej of 
the proclamation of Emergency. as 
gathered from the official recM'da, 
are as folltlws:-

(a) on the economic f.rent, 
there was nothing aJarmiR&,. CJn 
the contrary, the wholesale price: 
index had declined by 7 .• per cent 
betw~n December 3, ]9'7-4: mi 

the last week of March 11'& as 
per the Economic Survey 1"'-
76, a Government of India Pu1"-i-
cation; 

(b) on the law and order frent, 
the fortnightly reports-'sent by 
the Governors of various State. 
to the President of Indb and by 
the Chief Secretaries of the States 
to the Union Home Secretary 
indicated that the law and order 
situation was under complete 
control all ov<:r the country; 

(c) the Home Ministry had recei-
ved no reports from the state 
Governments indicating any Big-
nificant deterioration in the law 
and order situation in the period 
immediately preceding the 111'0-
clamation of Emergency; 
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(d) the Home MinistrY1!ad not 
prepared any contingency plans 
prior to June 25, 1975. with re-
gard "0 the imposition of internal 
Emergency; 

(e) the Intelligence Bureau had 
not Sllbmitted any report to the 
Home Ministry any time between 
12th of June and 25th ·of June. 
1975, suggesting that the internal 
situation in the country war-
ranted the imposition of internal 
Emergency; 

(f) the Home Ministry had not 
submitted any report to the Prime 
Minister expressing its concern or 
anxiety about the internal situa-
tion in the country. Till after the 
Emergency was lifted, the Home 
Ministry did not have on its file 
the copy of the communication 
which waS sent by the Prime 
Minister to the President recom-
mendin~ imposition of the Emer-
gency; 

(g) while the Director of Intel-
1igenct.~ Bureau, tile Hvlll.c Secre-
tary, the Cabinet Secretary and 
the Secretary to the Prime MiniS-
ter had not been taken into confi-
dence, Shri R. K. Dhawan, the 
then Additional Private Secret-
ary to the Prime Minister had 
been associated with the prepara-
tion and promulgation of the 
Emergem':,-' right from the early 
stage; 

(h) Shr':' Om Mehta, the then 
Minister of State in the Ministry 
of Home Affairs, appears to have 
been taken into confidence much 
earlier than the Home Minister, 
8hri K. Brahmananda Reddy, who 
came \:lto the picture only when 
the dratt proclamation was for-
warded to the President; 

(n while the Lt. Governor of 
Delhi and the Chief Ministers of 
Haryana, Punjab, Madhya Pra-

desh, Rajasthan, Karnataka, An-
dhra Pradesh, Bihar and West 
Bengal had been given advance 
intimation by the Prime Minister 
about the contemplated action, 
no such advance information was t\ 

given to the Governments of U.P. 
Maharashtra, Gujarat, Tcmi1 
Nadu, J&K, Tiipura, Orissa, Kera-
la, Meghalaya and other UnlDn 
Territories. In fact, Shri H. N. 
Bahuguna the then Chief MinIs-
ter of Uttar Pradesh. ha. mated 
in his affidavit that he came to 
know about the proclamation of 
Emergency On the morning of 
June 26, when he was having 
breakfast along with Shri Urna 
Shankar Dikshit and Shri Kesbav 
Deo Malaviya, the Central Mini~
ters, 'and they were as !urprised 
as he was about the promulgation 
of Emergency." 

I am trying to highlight the misuse 
01 powers, 

Then I come to Interim Report II. 
page 142, para 15.12: 

"The Commission had opportunity 
to examine in detail the application 
of the Maintenance of Internal Secu~ 
rity Act in relation to the vari-
ous categories at person including 
acknowledged national leaders, 
members of banned and not-banned 
organisations and politiml parties, 
students, teachers, tr~de union lea-
ders, lawyers juveniles, respected 
writers, journalist! and ordinary 
criminals-in short, a broad spectrum 
of cases of persons drawn from al-
most every walk of life, Forging of 
records, Fa bricati ons of ground for 
detentions, ante-dating ot detention 
orders, the callousness with which 

the request of the detenus for reVG-
cation of orders Of detention or even 
parole were ignored-In short. tba 
manner in which a large majority 
at these persons were incarcenated 
for the only fault, namely, dissent 
or suspected dJssent from the view. 
of the centre. of power, shc>uld be 
a warning to every thinking man 
a. to how an Act initially InteDded 
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to serve an extremely limited pur-
pose to deal with the, misdeed of a 
special category of persons can be 
given such a wide and comprehen-
sive application so as to embrace, all 
sections of the popUlation to pena-
lise dissent." 

Then, Sir I come to the land acqui-
sition that was made for Maruti in 
Haryana. It was stated on the floor 
of the House: 

:"As regards the price. it is a day-
light robbery. The land was acqui-
red. according to Shri Bansi Lars 
Jetter to mc .... " 

to the speaker at that time. 

... at the rate of Rs. 11,776.42 
pCt· acre." 

Hyou cannot buy any l'8nd there 
at this price. I have got photostat 
copies of documents to prove that 
the price of the land there today at 
the lowest is Rs. 60,000 per acre. 
So the, peasants were made to part 
with the land at '3. very low price." 

There are certified true copies. 

SHRI MALLIKARJUN: Do you 
believe in payment of compensation? 

SHRI JYOTIRMOY BOSU; I will 
talk to you later on. 

"During those days Mr. Bansi Lal 
used to go round boasting that 
he had given more land to Sanjay's 
Maruti than that possessed by Ford 
and General Motors of America. 
Speaking a bout his equation with 
the then Prime Minister, Mr. Bansi 
Lal used to saY that when the calf 
was in his control where would the 
cow go." 

That is the type of things that used 
to happen ..... 

SHRI KANWAR LAL GUPl'A: 
What does it mean? 

SHRI JYOTIRMOY BOSU: Calf 
was Sanjay Gandhi and the coW' was 
the mother .... 

SHRI D. N. TIWARY: It is as it 
we do not understand. 

SHRI JYOTIRMOY BOSU: Sir, in 
the interim report of Jaganmohan 
Reddy Commission, the learned Judge 
has said clearly: 

Re: Sale Of l'aIld by Mania Devi to 
Shri Bansi LaI's daughters. 

I now propose to take up for Con-
sideration item 5 of the Annexure 
which is as under: 

"All matters relating to the pur-
chase. in 1976, of house sites, in 
Bhiwani, respectively belonging to 
Shri Matu Ram, son 01 Shri Natu 
Ram Mukhiaram, '8nd Shrimati 
Mania Devi, wife of Shri Kishan 
Lal, in the names of the daughters 
of Shri Bansi Lal, including the 
rates at which such purcha!les were 
made." 

Sir, thi:; is the finding of the learned 
Judge; 

"It is clC'8l" from the above that 
even apart from the verbal evi-
dence, the documentary evidence 
would show beyond doubt that the 
lands we.re purchased by Shri Bansi 
Lal's daughters at throw-away pri-
ces; and in order to give them an 
approoch road a tar road was COn-
structed at public expenditure 
though this might ultimately bene-
fit the public. Therefore, there is 
no escape from the conclusion that 
all this was done at the instance 'of 
Shri Bansi Lal and his l!!Ion, Shri 
Surinder Singh, who actively par_ 
ticipated in giving effect to the 
objective of purchasing these lends 
cheaply and thereby confering an 
unlawful gain to the daughters ot 
Shri Bansi La)." 

Then, Sir, Chapter III is regarding 
Demolition of properties of- Manohar 
Lal and his !Ions at Bhiwuni. 

HI nOw 
6 of the 
under: 

propose to consider item· 
Annexure which is as 

'All matters relating to the de-
molition, in December 18'/6 ot 
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shops, residential houses and 
other properties, in Bhhrani, be-
longing to Shri Manohar lAIl and 
his sons by the Improvement 
Trust, Bhiwani.·" 

There, it is said: 

"It is thus seen that apart from 
the Ghanta Ghar shops etc., being 
demolished, even religious institu-
tions and Samadhis which were left 
out of the schemes were not spar-
ed. The idols were thrown out and 
the Shivalinga, which was deep in 
the earth, was broken through and 
bull-dozed. They were considered 
as pieces of stone and when Nathu 
Ram said they should be handed 
over to be immersed in the sacred 
Ganges, Shri Verma seems to have 
told him that it could be put in a 
N4llllh (drain), and it made DO 
difference. 

On the evidence, it appears clear 
that the destruction and demolition 
of shops, residential houses, t~mples. 
Samadhis and other properties in 
Bhiwani of Shri Manohar La! and 
his sons was not at the instance of 
the Bhiwani Improvement Trust. 
The demolitions were, however, at 
the instance of Shri Bansi LaI who, 
as Chief Minister and subsequently 
as Defence Minister, .being fru5trat-
ed at not obtaining the properties 
of Shri Manohar Lal and his sons 
tor his son, ShIi Surinder Singh, 
and his brother Shri Raghubir 
Singh, to build a Five Star Tourist 
Hotel and and air-condition cinema 
by them respectively at '8 throw-
away price, abused his position as a 

person in authority and, with vin-
dictiveness, malice and cussedness, 
had their properties demolished 
through Shri R. S. Verma, Deputy 
Commissioner, Bhiwani, and Shri 
Surinder Singh and Shri Verma 
directed tbe demolition of all these 
properties on a war-footing ruth-
lessly end illegally and without any 
justillcation. Shri R. S. Verma, 
acting on the directions Of Shri 

Bansi Lal and his son, Shri Surin-
der Singh had illegally and frau-
dulently manipulated the proceed-
ings in order to enable the demoli-
tion of all these properties." .•. 

MR. DEPUTY SPEAKER: The 
hon. Member's time is up. 

SHRI JYOTIRMOY BOSU: How is 
it, Sir? They have laken 15 minutes 
in interruptions. 

I will take another 10 minutes. 

MR. 
question 
minutes. 

DEPUTY-SPEAKER: No 
of 10 minutes, only 2 

SHRI JYOTIRMOY BOSU: How 
can it be done, Sir'? So many points 
of order were raised. 

~ ~ (f"",",') ,'I1<'fet 
~, itn '""''' m,,; mi, ~ I "'l ~ ;{ 
.mmr '" iIlt it or' f1> 'IiiIT ~ "" "' 
mill .... "'" mr 11'1 >IT .ml!iT fir;! ", <I' 
..- li\'T1, ~1f", '" """ "" '"'" ~ 
itl 

MR. DEPUTY-SPEAKER: You h,d 
been given ten minutes more. In 
spite of that, you have taken another 
two minutes. I sha11 giVe you two 
minutes more and that is the end a! 
it. 

SHR,I JYOTIRMOY BOSU: 

""" f1:<itt " ""0 f"'''' ~,~~ """, ,,"", 
i\1iI ~ ~ I 

I come to accumuIation of black 
money-it is an interesting question. 
In 1978 in reply to my question it has 
been alleged that inflow of black-
money from Mrs. Gandhi to thc ex-
tent of Rs. 1.5 lakhs a month on an 
average was not entercd in the books 
Of account of National Herald. 

The Books of account of MIs. Associ_ 
ated Journals Ltd., Unit: National 
Herald-Delhi show receipt of 
Rs. 82,77,476 during the financial 
year 1970-71 to 1976-77 and upto 
31-8-77. The source of receipt there-
of is not recorded in the ac-
counts. Now, black-money to the 
tune of Rs 82,77,476 came to the 
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newsp'aper of which Mrs. Gandhi 
was a virtual owner. Funds have 
been collected by the A.I.C.C. at 
that time in the tonn of donations and 
souvenirs etc. which have been divert-
ed to u tilisiPg the service ot one Shrl 
K. L. Watta. A sum of one crore of 
rupees was paid by the A.I.C.C. to 
Mr. K. L. Watt. The total has been 
given here. There are numerous other 
cases and look how they have been 
using the state machinery. 

The total mileage/hours flow are as 
under: 

0) Mileage flown 2,28,149 miles. 
(Official tours-I,1I,913 miles unoffi-
cial toufs--l,16,236 miles.) 

And she 5tH! owes money to the Gov-
ernment. 

In the Grover Commission, Interim 
Report, Part I, Introduction and Pre-
liminary -Proce,edings, it will be seen 
that by a notification made under sec-
tion 3 of the Commission of Inquiry 
Act. 1952 (60 of 1952), the Central 
Government (Home Ministry) appoint-
ed the Grover Commission involving 
Mr. Dev Raj Urs. 

It says in Allegation No. 1 of An-
nexure l: Whether the Chief Minister 
practised favouritism and nepotism bY 
appointing his own brother, Shri D. 
Kemparaj Urs, as a Director of the 
Karnataka State Film Industries Deve-
lopment Corporation in place ot Shri 
R J. Rebelle, Chief secretary to the 
Government in 1974, and later as 
Director ... ill-Charge with the powel'S to 
exerciSe all the powers of the Manag-
ing Director. 

Finding: un It stands conclusively 
established, that the nomination of 
Kemparaj as a Director of the Kar-
nataka State Film Industries Deve-
lopment Corporation Limited by an 
order of the Chief Minister on 
24-12-197:i' was an act of impropriety, 
favouritism and nepotism on the part 
ot the Chief Minister and turther 
tbat the Chlet Minister was deeply 
interested in favouring his own 
brother and advancing his cause 
and he did not observe the norms 

2366 L.S.-12 

of propriety becoming the conduct 
o'f a Chief Minister!' 

Then, Allegation No. I ot Annexure II 
says: Whether the Chief Minister or 
any other Minister of the State of 
Karnataka was guilty ot corruption, 
nepotism, favouritism or mis-use of 
government pow~r in connedion 
with all or any of the following mat-
ters, namely:-

(I) Grant of 20 acres of Govern-
ment land, reserved for grazing of 
cattle in Bommanahalli, Nelaman-
gala Taluk, Bangalote District, to 
the son-in-law of the Chief Minis-
ter, Shri M. D. Nataraj, in viola-
tion of the provisions of the Land 
Revenue Code and dis-regarding 
the claims ot local scheduled caste 
applicants." 

"Finding i): It stands establish-
ed .... " 

"Allegation No. 4 oj AnneRure 1: 
Whether the Chief Minister waS 
guilty of shielding corrupt offtcerS ... ? 

Finding on page 337: i) It stands 
proved that the order made bY the 
Chief Minister on the letter ot Shri 
R·. Gundu Rao, MLA and the tele-
phonic instructions 2iven by him to 
the Superintending Engineer, had the 
effect of nullifying the order pre-
viously made by the Minister for 
Public Works which would have Jed 
to the t",~ officials being prosecuted. 
These were done in an arbitrary 
manner without any justifiable rea" 
son, and the Chief Minister's inter-
vention at that crucial stage virtual-
ly shielded the two officials from 
procecution.J

, 

He went out of his way to favour Sb. 
Hanumantha Reddy in the matter at 
promotion as Chief Engineer, etc.,-a 
galore. Lastly, I would conclude by 
quoting the famous Columnist Mr. 
Bernard Levin who has E£aid in some 
of his article. I quote: 

"The picture is clear Mrs. Gandhi, 
having been judicially disqualifted 
from rec.naining as Prime Minister, 
on grounds of having engaged 
in corrupt practices, flrat presl-
ded over wholesale breaches 
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of the law in presenting a false 
appearance of wld~8pred popular 
oPPOsition to the verdict. then realls· 
ed that democracy v."OuId have to be 
suspended if she was to continue in 
omce though disqualitled. and plan-
qed it$ suspension; then lied to the 
President about conditions in the 
country and lied again in claiming 
that the necessary conditions for the 
Emergency which she had already 
planned had come upon her so sud .. 
denly that she was unable to con-
sult the Cabinet". 

"A fraudulent emergency, was im-
properly imposed for improper moti-
ves; rigid and comprehensive censor .. 
ship to prevent the truth being known; 
propaganda to ensure that l1es were 
disseminated instead; disseminated ins-
tead; but all this would have been of 
no avail without the most sinister and 
disgraceful of Mrs. Gandhi's actions 
under the Emergency-the arrest and 
detention (without trial) of her op-
ponents or potential opponents. To 
that subject 1 shall turn on Friday." 

Then .... 

"The whole document makes frigh-
tening, yet invaluable reading. It is 
frightening becaUse of the portrait 
it paints of a society being driven 
down the road of totalitarianism bY 
a callous, corrupt, mandacious and 
rutheless leader whose sole purpose 
was the maintenance of her pov."'er, 
and who, if she had no.t made the 
mistake of betieving that an election 
would giVe her regime the legitimacy 
it Tacked. 'w'ould by now have suc-
ceeded in fastening upon India the 
chains of a permanent dictatorship." 

For aU these I have said that there is 
misuse of power for the sake of per-
sonal, political and pecuniary gain. It 
is time that we seek halt to. this and 
Government brings a suitable legisla-
lion that it is halted to some extent 
for time to come. 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"Tl>at tills Houae do resolve that 
the ~~sentati<>n of tbe I'IIople Act 
b, suitably .",ended or an appropri-
ate law be enacted to disqualify a 
penon lor he1ng choaen as ,8Ild tor 
beilli. a member of either House of 
Parliament Or of the Le,lsJative Aa-
sembI), or LegislatiVe Council or a 
State Or any other elective body or 
for holding any public omCe for a 
period of ten years, if such person-

(a) has ever been 0' is adjudged or 
found guilty by any competent court 
of law or by any Commission appointed 
unc;ler the Commission of Inquiry Act, 
1952 of any offence committed. or mis-
USe of power or pOSition or State ma-
chinery made during the preceding ten 
years; or 

(b) has been found by any camp.-
tent Court of law or such Commis-
sion to have obtained for himself or 
for any of his relatives any pecuniary 
advantage Or benefit whatsoever dur-
ing the preceding ten years." 

SHRI VASANT SATHE (Akola): 
Mr. Deputy speaker, Sir. I had hoped 
that a senior member like Shri Jyotir-
moy Bosu woutd come to this House 
V\~ith something more concrete to subs. 
tantiate the motion which he has 
brought here .... 

MR DEPUTY SPEAKER: Mr:: 
Sathe, before you proceed there are 
some amendments. Let the same 1'1 
moved. 

SHRI EDUARDO FALEIRO: I 
move: 

'That in the motion,--

(I) in part (a).-

omit "or by any Commission ap-
pointed under _he Commissions of 
Inquiry Act, 1952." 

(ii) in part (b ).-
omit "or such Commission" (2) 

DR. RAMJl SINGH: I move: 

'That in the motion.-

add at the end-
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(c) has be@n tound &Uilty of 
suifvertln, the provl~ 0( the 
Constitution; or 

(d) has tried to encourage extra-
constitutional centres o~ power." 
(3) 

SHRI JYOTlRMOY BOSU: What 
about my amendment? 

MR DEPUTY-SPEAKER: Yours is 
a motion. 

SHRI JYOTIRMOY BOSU: But I 
can mGYe an amendment. I read out 
my amendment and the Chair said it 
will take up later on. 

NR DEPUTY-SPEAKER: Your 
amendment was inadmissible. What 
the Chair said was it came late. 

tiI_l11I __ : >tu ~ om;' 
~ t I ,,~ >it ~'" ~J.m ~ I 

~ m... 177 ~I{it Ill! if.~ f,m 
t: 
"(1) After a resolution has been 

moved. any member may, subject to 
the rules relating to resolutions. 
mOVe an amendment to the resolu-
tion. 

(2) It notice of such amendment 
has not been given one day previous 
to the day on which the resolution 
is moved, any member may subject 
to the moving of the amendment, 
and such objection shall prevail, 
unless the Speaker allows the 
amendment to be moved." 

Mit. DEPUTY-SPEAKER: Speaker 
has not allowed your amendment to 
be moved. It ~ame late. 

SHRI ANA NT RAM JAISWAL: Jt 
is very harsh on your part. 

SHRI V ASANT SATHE (Akola) : 
Let us consider and restrict ourselves 
to this Motion. If logically We have 
to discuss this motion, then, if one 
goes on at a tangent and starts read-
ing all the various reports, of all the 
preious years, then I think Sir, it will 
never end. Of course that he can do. 
l! that was his only object of getting 

an opportunity 0( reading certain re-
ports, then, it is a different thilli'. But 
if a Case has to be made out for a law. 
that be is tryi.n.& to plead then. Sir. 
let us consider that thin&' on merits. 
And, SJr, what else is he trying to 
plelld for? Let US see this MolioD 
alld what it says. It says:-

"Tbat this HOUSe do resolve that 
the Representation of the People 
Act be suitablY amended or an ap-
p!'opriate law be enacted to disquali-
fy a person for being chosen liS and 
for being, a member of either !roUle 
Of Parliament or of the Legislative 
Assembly or LegislatiVe Council of 
8 state or any uther elective body Qr 
for holding any public ofJice tor a 
period at ten years, it such person-

:<a) hal ever been or is adjud,ed 
Or fQund guilty by any competent 
court of law or by any Commission 
appointed under the Commissions or 
Inquiry Act, 1952 of anY offence 
committed, or misuse of power or 
pOSition Jar State machinery made 
during the preceding ten years." 

I will deal with this only. Let us see 
this. What does my hon. friend want? 
He wants to provide tor this, that a pre-
son tound gui1ty ot any offence com-
mitted by any competent court of law 
shall be disqualified for a period of 
ten years. Now, what Q.oes this mean? 
Any traffic offence, any ordinary offen-
ce can come in. He says, any offence. 
U'he wording is this: IAny court of 
1aw'-it can be a small magistrate's 
court of lav;~. It can be any court of 
law, finding any person guilty of any 
:offence. Such a wide term is put in 
here. 

MR. DEPUTY SPEAKER: Does it 
cover vi(Jlation of Section 144? 

SHRI V ASANT SATHE: Definitely, 
Sir, Violation of Section 144 is allO 
there. 

Sir, yesterday there was an incident. 
All these ZaZ dupattawallahs "ho vic>-
lated certain sections and who weN 
arrested, escaped. My friend escaped. 
I don't know how. For all your life: 
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for ten years, if you a re a member you 
are disqualified It says, any offence, 
It such a thing is being proposed, any 
traffic offence, any other smaIl offence, 
under IPC Section 197 or anything 
under which you have been caught, 
will come in. You have been caught 
80 many times, Mr. Balbir Singh. Any 
such person will be disqualified accord_ 
ing to my friend Shri Jyotirmoy Bosu. 
Then comes another very brilliant idea 
and it is this. He says adjudged by 
any commission, ,of what? Of misuse 
ot pov."er, or position or State machin-
ery. Take misuse of power. You know 
bow wide a term it is. He says, anY 
person adjudged or found guilty by 
any competent court of law or by any 
Commission appointed under the Com-
missions of Inquiry Act of 1942. There 
is no bar that that persOn must have 
certain qualification, being a judge of 
the High Court or the Supreme Court. 
No such thing is there. Any person 
appointed as a Commission, alI that he 
has to do is, to find in any State in 
the country any person including a 
Member of Parliament guilty of mis-
use of power: that is all, nothing mOre. 

11.00 hr •• 

SHRI JYOTIRMOY BOSU: Read 
the whole Resolution. 

SHRI VASANT SATHE: Have 
patience. A brilliant man like Shri 
J)"Otirmoy Bosu says that it that is 
done, then, this is enough, according to 
him, for a person to be disqualified 
under the Representation of the people 
Act for ten years. 1 am on part (a); 
I will come to part (b) of the Resolu-
tUon. Shri Jyotinnoy Bosu has used 
Ute expression: any Commission (If 
Enquiry under the Commissions of 
Inquiry Act findin2 any person guilty 
of misuse of power-the word guilty 
in term of a Comm ission of EnquirY 
is not correct to be said, because the 
Commission gives its findings only 89 

a report, it is not a trial like trial in 
a court. The Commission only talks 
of a prmia facie case. On that report. 

""Expunged as ordered by the 

further proceedings start before a pro-
per and competent court of law. My 
friend says that even if a Commission 
gives its finding that an individual bas 
misused the powers, he shoulcl be consi-
dered as a guilty. Kindly See the 
implications of this Resolution. I re-
member the Mudgal case. Shri Mud-
gal, a Member of Parliament, was 
soliciting a clientele. We kno'w', what 
happened. Supposing a perSOn in a 
responsible authority like the Chai~ 
man of a Parliamentary Committee 
advertises himself publicly as indeed 
Shri Jyotirmoy Bosu has been doing 
on T.V. 

SHRI JYOTlRMOY BOSU: On a 
point of order. Sir. This matter was 
brought in the form of a privilege 
motion by Shri Sathe and that matter 
is under Mr. Speaker's consideration. 
A reply has been given and Speaker's 
orders have been quoted. in that. If be 
makes a second reference on that un-
less the matter is deCided by tbe 
Speaker or the Privileges Committee, 
it is highly improper. He is cooking up 
a story; he is accustomed to tell lies 
... (InterruPtions). 

SHRI VASANT SATHE: This is the 
conscience of a man, which is pricking 
him. Why? Have you ever heard of 
this that a person on TV broadcasts 
and advertises that 1 am such and 
such; I am going to examine this pub-
licp. sector undertaking this year, and 
those who have any complaint against 
that, please come-mind you, not 
through the Secretary, not to the 
Secretary-----meet or address me? And 
it comes on TV. Many of you might 
have seen that. They should come to: 
Shri Jyotirmoy Bosu, Sansad Sada-
saya, Cbairman, Public Undertakings 
Cummittee. 

Why are you asking people to come 
to you? Let us ask this question to 
him? Is it because you are presiding 
over a Committee? There is some-
thin~ in your mind-guUty-you are 
seeking the clientele. What are you 
trying to do?· 

Chair. 
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SHRI JYO'1'lR,NOY BOSU: You are 
•.....•• allowing all this Don·sense 
.•.... (lnterruptiom). 

MR:. DEPUTY -SPEAKER: The WON 
c:urruption will go out of the record. 

SHRI V ASANT SATHE ........ •• 

Do not point flniers at others. With 
what moral authority does Shri Jyotir· 
moy Bosu say -repeatedly and talk of 
authoritarianism and totalitarianism? 
With what moral right has he brought 
this? Considering the philosophy he 
believes in~veryone knows it---can 
be say that be ever believed in demo-
cracy? Mr. Jyotinnoy BeBu has stated 
in this very House that they have come 
to Parliament, to wreck the Parliamen· 
tat'Y system trom within. This is on 
record. (lnterruption,) He is a person 
who does not believe in parliamentary 
democracy, and his "'hole philosophy 
is based on totalitarianism. 

AN. HON. MEMBER: 
character also. 

It is your 

SHRI VASANT SATHE: Should such 
a person talk about parliamentary 
democracy? Ultimately it is our party 
and our leader who took the country 
to elections. (Interruptions).:tt is be~ 

caUSe of thOSe parliamentary elections 
that an these hon. Members are here 
to-day. If we had not believed in 
parliamentary system, You would not 
have been here to-day. So, you owe 
it to us that you are here-and owe it 
to our leader. At least now, you should 
know how to govern. 

All I am saying is that the Motion 
is absurd. o1f, after clause (a), the 
word 'and' had been used, both the 
conditions would have had to be ful-
filled. But the word used is 'or'. It 
means that the first condition is in~ 

dependent. If the second is also ful~ 

ftlled, it is good enough. Anyone v.~ho 
understands elementary law, will 
understand this. In part (b), it is said; 

"has been found by any compe-
tent court of law or such Commisaion 

to have obtained tor hlmselt or 10r 
any of his relatives any pecuniary 
advantage or benefit whatsoever 
during the preceding ten years." 

That means that aU that is required. 
is for any competent court of law or. 
any Commission-l have told you the 
scope of the Commission-to say that 
any relative of the Member had some 
pecuniary advantage somewhere. And 
it that is so, what has Mr. Madhu 
Limaye done to-day? It has come in 
the Indian EXPT'SS of to-day. May I 
read it? My friend was waxiJlg fiO 
eloquent, that it is .'lOW necessary for 
us to know what is happening, and to 
know whether these charges will also 
be covered under this proposal or not. 
Let us --see what he says. It ill there 
in to-day's Indian Express. 

He says in his letter to the Prime 
Minister; the news item is as fol-
lows: 

"Mr. Limaye reminds the Prime 
Minister that even in the 1968 de-
bate on the Kanti issue he had 
not levelled any charge of corrup-
tion against him personally. He 
recalls that during the debate on 
his mQtion Mr. Desai had stated 
that his son had severed 'all' his 
links with 'aU' his business con-
cerns. But last week during the 
Kanti debate on Congress-I mo-
tibn, 'you contradict yourself by 
talking about his connection with 
a sterling company from which 
he drew an annual remuneration of 
£ 1000." 

''The Janata leader goes on to 
assert that Mr. Kanti Desai con-
ceals many things from his father 
and as a consequence lands him 
in trouble. In this context Mr. 
Limaye refers to the talk that 
Kanti collected funds for the party 
in the recent Assembly elections. 
I disbelieved it but now Atal, Biju 
and others confirm that he collect .. 
ed as. 80 lakh .... 

··Expunged as ordered by the Chair. 
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AN HON. MEMBER: So what .... 
(Interruptions). 

SHRI V ASANT SATHE: Nothing. 
It goes on: 

"Mr. Limaye Wlonders' whether 
the Prime Minister knew about the 
fund collections by his SOR. In 
any case who had authoriaed Mr. 
Kanti Desai to collect funds on 
behalf of the party. 'Did you give 
him permission to do this?' 'Mr. 
Limaye says that the Janats trea-
surer is an expert in fund collec-
tion. A small committee consisting 
of Nanaji Deshmukh and Mr. Vi-
xen Shah and others was also 
there. Then where was the need 
for Mr. Kanti Desai to step in? He 
asks the Prime Minister," 

Such a serious charge ii being 
made by a responsible pera.ln like the 
Secretary of the party. I should like 
to know if any commission tomor-
row finds this out or any Bm.U ma-
gistrate accedes to this, what happens? 
Shri Morarji goea for ten years! I 
am askine you .... (1nterrltptio..,) I 
am saying that whether it is Morarji 
Desai or anybody that is too frivo-
lous; this resolution therefore does 
not d-eserve even consideration by 
the House, by any sensible person, 
If it is only it> give vent to your 
spleen, read out all those things, if 
that is what the hon. Member wants 
to do, to abUse Mrs. Gandhi or San-
jay Gandhi if that is the exercise 
you want to indulge in, you can do 
it; that can be done, But coming to 
the motion, I should like t-o appeal 
to all of you: apply your robust 
commonsense. Then you will find that 
this resolution is not worth the paper 
on which it is printed; it is so atJsurd 
and 5'0 frivolous. With this I would 
submit that this resolution, this mo-
tion deserves to be rejected by this 
august House. 

POOF. R. K. AMIN (Surendra-
nagar): Mr. Deputy-Speaker, I rise 
to say that Mr, Bosu has drawn at-
tention to fundamental aspects of 

amendments to the People'. Repre-
senta tion Act, But I feel his augges-
tion is tinkering with the problem 
while it needs whole overhauling of 
the Act; this amendment will not do. 
I may give you one example. Sup-
pose a person, A or B is alleged~s
suming for the time being that we 
take the case of emergency and the 
Shah Commission, suppose one would 
like to punish a guilty person by 
telling him: you are disqualified for 
holding public office for ten year., 
will it be enough? I can conceive ot 
a situation in which without being a 
Member of Parliament, one can easi-
ly guide the whole proceedings. of 
the House. Mrs. Gandhi can prefer 
not to come toO Parliament, but may 
remain as the President of a Party 
or group, become the Chairman of 
the organisation of Members of Par-
liam-ent of both the Houses and by 
remaining outside for 10 years, she 
can still influence the pr·oceedings ot 
and working of our parliamentary 
institutions. She .can even build up 
power. Therefore, I suggest to Mr. 
Bosu that whatever he has sue:gested 
doe. not go far enoogh. A complete 
overhauling of t~ Peoples Represen-
tation Act is required, Why doO I sug-
gest thi£? There are two fundamea-
tal defecfll in the working'" of our 
democracy, Fi'r1SUy, hows~ver we 
amend the Constitution, the 
Constitution can be misused. 
That we have seen in our Forty-fifth 
Amendment. Our Law Minister tried 
his best to assure the HoOuse that 
the emergency provisions will not be 
misused, that when an amendment is 
made, it will be according to the 
wishes of the people, etc. But still 
we have to witness during the dis-
cussion that in no way he was in a 
position to satisfy the members. Pro-
bably with all this, if he puts his 
hand on his heart, he would say, 
some other Hitler or Indira could 
utilise the Constitution in the same 
manner as it was used during 1975 
and 1976. Therefore, howsoever we 
provide in the Constitution regard-
ing emergency provisions, amend-
ment provisions and other things, still 
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there will be tb~ possibility of pl",y-
inS havoc with the Conatitution. 

The second defect i. the type of 
democracy we are having. We have 
come to a stage where we can stay 
that we are in power because we 
were in power and not because of 
the people's choice, because status 
wielded power. Because of that po-
wer, fOU could collect funds. Because 
of cl)llecti<m of funds, you could form 
a party. Because of the party, you 
go to the polls, where people prefer 
the party rather than tlie Individual. 
Although there are rules and regula-
tions that you should spend only lis. 
35,000, tlie parties spend more. 
There are so many wayi by which 
corrupt practices are not being t\;)und 
out. ThUll, people get eleCted. The 
party aettiJlg 5i per cent ot the seats 
tomes to power. Oilly 60 per cent of 
the peopJe mi,ht have voted; 4Q p~r 
eent might Dot have. Out ot that' GO 
per cent" you miaht have' got only 28 
or 30 ptn' cent an'S yet you are elect-
ted because there are sinile-inember 
constituencies. The _syateni of voting 
and system of elections is such that 
qltimately the party becomes the 
fullcrum of power. What is the con-
trol over the voting? For your elec-
tion, you do not need to get 51 per 
cent of votes. You might just get 
25 per cent and yet be elected. Out 
of 500 seats, if • party gets 251 seats, 
it comes to power. Out of 251, one 
who becomes the leader should have 
the support of 126. He comes to po-
wer. Having come to power, the 
work is such that slowly and slowly 
everything converges, towards it. It 
has not rema~ned a true democracy 
or a democracy in the true sense of 
the term. EvE'll in voting, everybody 
does not go on equal footing. There 
are some persons who go by heli-
copters for campaign and some 
travel by bicycle. Some spend lakhs 
and lakhs of rupees; some do not 
spend. They work on the strength of 
lure of money. So, money power also 
works. Therefore, I suggest that if 
you want real democracy to work 
a·nd not to face the possibility of 

People Act 
dictatorship which We had in 1975 
Or misuse of democracy, if YQu w~t 
to safeillard against such a situ",tion, 
just as most of the African countrin 
have done, you mUlt see that YQur 
Representation of the People Act 
should have a provision by which 
these things do not happen. 

For example, 'you have to malte 
a change in tne system (If voting so 
ihat by having 11 30 per cent vote, 
you dp not come to power. You m4st 
have rides and re,,,,hitions so that 
everybo~y by and large can~o on 
equal footing to tne electonate. 

"SHRI VAYALAR RAVI (Chirayip-
kil): It cannot be done by ~he ;Re-
presentation of the People Act. It can 
be done by a c:onsUtutional amend-
ment. 

PROF. R. K. AM IN: Seeondly, I 
lugged that after making these 
changes and you are In • position to 
est.ablilth true democracy, probtbly 
the lacuna in the Constitution should 
8Q. Alon, with this prov.aion, so~e 
other pJ'ovwons abo should be in-
cluded such 8S the appo,Uatment of 
a commission ot inquiry wpen the 
Constitution is 80utfcl and there is 
prosecution as in the case of a war 
criminal ,imilar to the Nurenlbure 
trial. That sort of law must be in-
corporated in our Constitution. ~o.e 
who commit a particular type of of-
fenCe against the whole nation must 
be tried in this manner. In the Forty-
fifth amendment We have not brought 
any type of amendment which makes 
provision that if yOU make an offence 
.gainst the Constitution, if you mis-
use the constitutional machinery, if 
you misuse your power, this is the 
way in which you can be tried and 
punished. 

The entire thing should be examin-
ed in an integrated manner, not only 
this ten years disqualiftcatlon along 
with it, so many others should come, 
so that a person should not be able 
to misuse the Constitution. OtherwiJe 
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8S I suggested, Mrs. Gandhi can re-
main outside Parliament without get-
ting elected, and yet she can be in-
fluential, because our whole system 
of _election is such, our working of 
Parliament is such. our system is not 
truly a democratic system; so ,our 
constitutional amendment should be 
such that it should bring real demo-
cracy into operation, and the provi-
sion for punishment fur abuse of 
power should be such that we should 
be in a position to see that real 
democracy is allowed to work, and 
those who are putting OUr democracy 
into je<>pardy are really punished 
without waiting to see whether therfl 
is a law or not. 

Today, we are facing a situation 
when somebody says that there is nO 
.special law, special provision, fOl 
trying such types of oftences. Having 
known that such types of oftences 
have taken place, yet we do not move 
to have any provisiOn like this. 

So, I welcome Mr. Bosu's sugges-
tion that some such provision should 
be made either in our Constitution or 
in our Penal Code, SO that those who 
commit such offences would be tried 
automatically without waiting for 
anybody else, and they can be 
brought to book The provisions 
should be such that in future these 
would stop tinkering with our de-
mocracy, tinkering with our Constitu-
tion. Therefore, what I suggest is 
that a total overhaul is required If 
you deal only with this then probab-
ly you are dealing with the shell 
rather than the substance. Well, we 
should change the substanCe rather 
than the shell. In order to do this, I 
auggest that the entire thing should 
be viewed, not only this amendment, 
but the whole election law, the Pee>-
pIe's Representation Act, the working 
of democracy, how we can make par· 
ties to work, how we can guarantee 
the electorate against money power, 
how we can make the election sys-
tem SUch that the majority is reftect-

ed in our Parliament. Unlesa and 
Wltil this is being done, one change 
here and there will create a situa-
tion in which you will not be able to 
work. In order to put the institu-
tion to work in the true sense of the 
term, I suggest the overhauling of 
everything, by taking an over-all 
view of the whole election laws, the 
election machinery, the Representa-
tion of the People Act etc. in order 
to establish true democracy should 
be done. ,,! 

SHRI EDUARDO FALEIRO (Mor-
mugao): Mr. Deputy-Speaker, Sir, 
I will not try to trade personal char-
ges with a stalwart parliamentarian, 
like the Mover of the Motion, 8hri 
Jyotirmoy Bos~u. But I must deftnite-
ly joint Issue with him on the premi-
ses on which he has based his other-
wise worthy Resolution. I must say 
at onCe that l agree with what Shri 
Bosu has said about political corrup-
tion. It is a worm or disease which 
permeates the body politic of not 
the capitalist societies but it continues 
to be there even in so-called Com-
munist countries like Russia, China 
and so on. 

SHRI K. A .. RAJAN: Misinformed. 
SHRI EDUARDO FALEIRO: I have 

not been there, but the records do 
show and the people who have been 
there, eminent authors, do write that 
it is a fact. 

But, more than that. I am joining 
issue with the second premise of 8hri 
JyotirmOy Bosu's Resolution that 
within the last 31 years, it has been 
the Congress Rule alone which has 
been guilty of bringing about politi-
cal corruption. I would like to say 
that it has been not the disease, not 
the defect of the Congress rule alone. 
Every single party that has come to 
power in this country, and I will not 
exclude now the Communist Party 
or the Communist Marxist Party, 
has been guilty of corruption, politi-
cal corruption, and my hon. friend, 

Shr! Rajan, will not be in • position 
to deny it. 
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Look at the Namboomripad Gov-
ernment of the Communist Marxist 
Party. They were indicated by a 
CQmmission of Inquiry on cases of 
corruption. There may be one leni~ 
ent aspect of it tbat while in other 
parties corruption has been for the 
benefit of the individual. his relation!' 
or friends, in the case of the Com· 
munist Party, generally speaking, it 
has not been for self-aggrandise-
ment. but for the aggrandisement and 
benflfit of the party workers, party 
supporters and the party organisa-
tion. This is the wrong approach 
from the very beginning of the 
otherwise worthy Resolution. 

8hri Bosu referred to what hap-
pened in Ceylon. He might have re-
ferred in the same strain to what 
happened in Pakistan under Zia. It 
was the same thing. While in Ceylon 
the Civil Disabilities Act has been 
passed to bring to book people who 
might be guilty of corruption, by a 
strange coincidence, in each and 
ev.ry case it Was the political oppo-
nent aaainst whom it was directed, 
Similarly, in Pakistan, Zia instituted 
clean-up court,. against Mr. Bhutto 
and his supporters. Clean up of 
what?-Clean up of corruption or 
clean up of political opponents? 
Pos~bly, the second. more than the 
first, The point I am trying to stress 
i. this. If by having these courts they 
will only go to damage and destroy 
the political opponents, no good 
purpQse can be served. If these courts 
are going to have only this effect, 
thEll) they will be guilty of political 
vendetts, with which they cannot get 
away and no good purpose would be 
served. 

I hear the figure "thirty years" 
being repeated in this House again 
and again, this extraordinary figure 
of Uthirty years". We may as well 
change it to "thirtyone years" beca-
use nothing has changed, nothing ra-
dical has changed during the last 31 
years. In each and every case in 
this House, very strangely. Commis-
sions of Enquiry have been demand-
ed after charges of a corruption have 

been leyelled, without a single ex-
ception, against pOlitical opponents, 
and political opponent alone. 

Now we see what happened dur-
ing the last year of the 31 years. So 
many Commissions of Inquiry have 
been brought forn"ard, Commissions 
of Inquiry against Shrimati Indira 
Gandhi, against Shri Devraj Urs, 
against 8hri Bansi La! and So on. No'" 
I do not want to dispute the outcome 
or tile findings of those Commissions 
of Inquiry. I do not for a moment 
doubt that if these Commissions of 
Inquiry found any persons, against 
whom they were instituted, guilty 
of corrupt practices, they must be 
dealt with under the law of the land 
for those corrupt practices. I do 
not want to dispute it. I am com-
pletely convinced of what the Com-
mission of Inquiry says. But what 
have the people said in the case of 
Mrs. Indira Gandhi. in the case of 
Mr. Bansi Lal.pnd in the case of Mr. 
Devraj Urs? The people have 
brought them up again. The people 
have given a massive vote of confi-
dence in favour of the people who 
otherwise may be corrupt. 

The reason is that the Commissions 
of Inquiry have proved to be simply 
a political vendetta. I am trying to 
emphasize this point that if the 
Commissions of Inquiry or this legis-
latiOn is to serve only as political 
vendetta, then no useful purpose will 
be served. If the Commissions 
of Inquiry are only to des-
troy political opponents, then no 
purpose of cleaning the public Iif. 
will be achieved. Some machinery 
should be eVOlved under which aU 
types of public men, whether they 
are from the Government or from 
the Opposition, should be brought in 
and if they are found to indulge in 
any corrupt act, they should be 
brought to book and punished. 

8hri Jyotirmoy Bosu referred to 
the Santhanam Committee Report. 
There again. he omitted to mention 
one thing. The Santhanam Commit-
tee report did say that if 10 Mamben 
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of Parliament bring charges of cor-
ruption against any public man, the 
charges must .be investigated and a 
commission or a committee as sug-
gested by the Santhanam Committee 
report should be set up. It is essen-
tial that, if it is to have any effect, a 
machinery should be evolved under 
which all typeS of public men belong-
ing to all parties sh-ould be brought 
in and - they shouIa De b"rought to 
book if they are found guilty of any 
corrupt .practice. -

Under the circumstances, as we see 
today, no useful purpose will be 
served by passing this type of a 
resolution. We find that the very 
Prime Minister is refusing to have a 
Commission of Inquiry, refusinl to 
have any committee to go into the al-
fairs of his spn and investigate the 
matter. If the Commissions of Inquiry 
and this sort of a legi~tion are to 
work merely as political wendetta, 
then We may as well not have this 
type of a resolution. The primary re-
quisite to .ny type of resolutIon, as 
is sought Mr. Jyotirmgy Bosu, should 
be the creation of a type of machi-
nery which will not distinguish bet-
ween those who are in power and 
those who are oPposing the people in 
power, where all publicmen will be 
treated alike and whoever is accused 
of any charges, the charges will be 
investigated and those who are found 
guilty will be punished. Otherwise, 
there is no purpose in having a legis-
lation as is Bought by Mr. Jyotirmoy 
Bosu. So, there is no purpose in sup-
porting this resolution. 
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SHRI M. KALYANASUNDARAM 
(Tiruchirapalli); Madam, Chairman 

let me state in unambiguous tenn the' 
attitude of my party that it stands 
for Parliamentary Democracy. In the 
programme of my party, we have 
clearly stated that we want to uphold 
the supremacy of Parliament against 
erosion both by the judiciary as we]] 
as by the Executive. We have also 
stated that the multi-party system 
should continue; at the same time, 
my party programme demands that 
there should be radical reforms in 
our Electoral System. 

But by the motion, as conceived by 
the mover, I do not know, as to what 
he wants to achieve. If it is for tak-
ing action against those who are 
found guilty of corruption and other 
misuse of power, then a different mo-
tion is called for. If such a Resolu_ 
tion comes, there will be no hestita-
tion on my part to support such a 
resolution. Specifically, for the pur-
pose of taking an action against those 
found guilty by either the Shah Com-
mission or the Grover Commission or 
the Sarkaria Commission, I wonder 
why my friend must make a distinc-
tion between the Shah Commission 
and Sarkaria Commission, by bring-
ing in such a motion? Corruption is 
corruption whether it is done by Mrs. 
Indira Gandhi or Shri Kanti Desai or 
by Shri Karunanidhi or by anybody 
Or even if it is done by any1::Jody be-
longin~ to my party. Why this dis_ 
tinction between Sarkaria Commission 
and the Shah Commission, I am not 
able to understand. 

SHRI JYOTIRMOY BOSU· I have 
not said. . 

SHRI M. KALYANASUNDARAM: 
I think yQll have said that Sarkaria 
Commission was appointed only for 
the purpose of character asaessination 

SHRI JYOTIRMOY BOSU; No, no. 
You see the proceedings. 

SHRI M. KALYANASUNDARAM; 
It was meant for character assassi-
nation. It is possible. Mr. Bosu, there 
is such a possibility. I do not deny 
that. That is why I want you to be 
careful t think you are a careful 
person. If you give such powers to 
Government what will happen? I do 
not want to give any power to any 
Government. BecaUSe this Govern-
ment can attempt to deprive the 
franchise of the previous Ministers 
and if another Government comes-
what will then happen? It is easy to 
appoint Commissions of Inquiry and 
easy to get their findings. You take 
such a drastic action on the basis of 
the findings of the Commissions of 
Inquiry. What is called fur is action. 
They must be prosecuted; they must 
be hauled up before the Criminal 
Courts and prosecuted, For that, if 
the present Criminal Laws are not 
adequate, let them bring forward the 
necessary amendments. And if Com .. 
rade Bosu makes such a suggestion 
I do not think that even the friend~ 
on that side will fail to accept such 
a proposal, I will advise Comrade 
Bosu not to have any illusion about 
fighting against corruption even by 
t~e present Government. (Inferrup_ 
ttons). What is essentialis a radical 
reform in our Electoral System. If 
Parliament is to be really an instru-
ment to bring about socio-economic 
changes which our people desire and 
if the Parliament is to be the will 

of the people, then the present elec_ 
toral system cannot achieve that. By 
minority votes a party can get majo-
rity of seats. So long as this system 
continues real democracy will be elu-
sive. This was realised not by my 
party alone. In 1971 there was a 
discussion. A Joint Commit-
tee was appointed. That 
committee recommended appointment 
of an expert committee to go into 
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this question whether our country can 
adopt some form of proportional re-
presentation. If so, in what form. 
Neither the previous government took 
any action on this recommendation 
nor is the present government going 
to take any action on that recom-
mendation. That committee also re-
c'ommended that the voting age must 
be reduced to eighteen. What hap-
pened to that? 

Before I conclude, I would like to 
say a few words about source of 
corruption. Source of corruption is 
black-money. Thousands of crores of 
rupees of ~Jack-money are floating in 
this country. It has been said that it 
is operating as a parallel govern-
ment. Some friends on this side of 
the House said that there is corrup-
tion in the Communist countries also. 
It is a wrong statement. (InterTUp-
tions) . 

MR. CHAIRMAN: Will you please 
allow him to conclude? 

SHRI M. KALYANASUNDARAM: 
If it has not been said, I am very 
happy. 

Whatever maybe the party in 
power, it is the black-money which 
is influencing results of elections. 
Some of the members on that side 
admitted that it is very difficult to 
limit the expenditure t-o Rs. 35,000. 
Wherefrom does it come? When you 
spend money without showing an ac-
count then it is black-money. So, it 
is black-money which is influencing 
election results. Without attacking 
black-money you cannot save demo-
cracy. What is the attitude of Oppo-
sition and ruling party to this! Let 
us have a study of the whole prob-
lem. If the ruling part is very seri-
ous I would only appeal to them to 
appoint an expert committee 'Or an 
all-party committee of this House to 
study this problem whethre we can 
introduc e proportional representation 
and whether we can reduce the voting 
age. Do not give rOom to any poli-
tical party to depend on black~money 

pe<>pZe Act 
Political parties must not depend on 
the monopolies, smugglers, black-
marketeers, etc. fOr money to be used 
for electkm purposes. 

In Italy all the political parties are 
paid for by the Government for elec-
tion purposes. They are given their 
election expenditure and even normal 
expenditure is being given. This 
is what happens there. 

What is wrong about it? Such 
radical reforms must be considered 
and adopted to save democracy. Our 
friends say that Democracy was dead 
and that they alone have restored 
democracy now. They say that demo-
cracy is alive today. But I don't see 
much difference even now. Workers 
are being shot dead. Peasants are 
being shot dead. This is the case not 
only in non-Janata-ruled States, but 
even in Janata-ruled States. This is 
happening even where Janata party 
is ruling. They say quite oIten that 
they have restored democracy. This 
democracy is only f'Or the exploiters. 
Our society is divided into classes. So 
the democracy is only for the exploi-
ters. What we want is genuine de-
mocracy, democracy for the 'People. 

We can usher in such a democracy 
in this country only when we fight 
against exploitations of all kinds. 
Without d.oing that, merely to talk 
about democracy is a myth. 

SHRI YASHWANT BOROLE (Jal-
gaon): Madam Chairman, I need 
not doubt the motive of Mr. JyoUr-
moy Bosu as has been done by my 
learned friend, Shri Vasant Sathe. 

This motion certainly gives us some 
insight into the democratic working 
of the commissions which have been 
appointed during the past few yearS'. 

We do not make a distinction whe-
ther it is Sarkaria Commission or 
Shah Commission Of any other com-
mission, Whether their finding will 
result in enforcing disqualification or 
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not is the only point for considera-
tion just noW. 

According to my view, we shall 
have to go a little bit de.ply to find 
out as to what will be' the consequen-
ces of such a very wide provision if 
we incorporate this as such in the Re-
presentation of the People Act. The 
Representation of the Ptllople Act 
does make certain provisions. If we 
look at those provisions also what 
We find is this. There is a provision 
of the Repcesentation of the People 
Act which says: 

'Any offence under Section 15aA 
of the Indian Penal Code which 
promotes enmity, hatred, and iII-
will between the classes,'. 

That has nothing to do with the 
present motion whiCh has been mov-
ed by my hon. friend Shri Jyotirmoy 
Bosu. Take Section 171E of the IPC. 
This is relating to the offence of bri-
bery, There is another Section 171F 
of the IPC which says about undue 
influence, personation at election etc, 
These are all included already. Then 
there is Section 505 of the IPC, sub-
clauses 2 and 3 which says: 'creating 
enmity, hatred and ill-will amongst 
the different classes, based on reli-
gion, caste, communalism and other 
matters'. There are further provisions 
in the Representatkm of the People 
Act regarding disqualification of a 
dismissed G"'lVernrnent servant for 
corruption, disloyalty, etc. A Govern-
ment servant who is found with cor_ 
ruption and disloyalty shall not be 
eligible for contesting any election. 
But, a political figure. a public man, 
who has been involved in corruption, 
which charge has been established or 
might be established, will be free 
enough to contest the election. be-
caUSe it is his political career which 
remains unblotted, which remains 
completely free and they are the ru-
lers of the country, and. therefore, 
they are free from these corrupt 
charges. 

1 ... 0 .... f 

There ie another prov151on relatinc 
to the disqualification for entering 
into 8 contract; a contract which may 
be for supply of goods, fDr an exe-
cutory type of contract, which has 
been entered into by a person witlt 
the Government. Then, there is also 
the provision for disqualification for 
holding an office of profit The ques-
tion is that when the nature of the 
offences, wilen the nature of the dis-
qualifications which have been enu-
merated in the Representation of the 
Peoples Act are viewed, looked inte 
Or analysed, we find that a particu-
lar perspective has been adopted. 
The perspective is that a person after 
being elected should not commit any 
corrupt practice or misuse his office 
or pOSition and thereby take ad-
vantage of the machinery at his dis-
posal. That is the perspective which 
ha! been kept in view while drafting 
the Representation of Peoples Act. 

It has now come to the surface 
through the various Commissions s~t 
up for the purpose that during the 
nineteen months of emergency, a po-
litical office was misused, and could 
be misused in spite of the safeguards 
which have been provided under the 
democratic set-up. This fact has 
become extremely clear. Once that 
has been made clear, as explained by 
Shri Jyotirmoy Bo~u elaborately, it 
could be said that the office was mis-
used fOr personal gains, the persons 
concerned were motivated by vari-
ous considerations to keep themselves 
in power and a number of things 
have been done, which could not have 
been done, but for the corrupt rul-
ing class. This is because, their 
mentality was corrupt, there was 
lack of honesty and integrity. There-
fore, a political man can also become 
corrupt ~ whether it is for his personal 
benefit or for the benefit of his rela-
tives or for his own financial gajns. 
They want to continue in power by 
any method and resort to ulterior 
methods for this purpose. 
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The fact ia that the public man is 
expected to be honeot and he ill re-
quired to he protected againlt base-
lesl and mere charps of corruption. 
But once the alleastions come true. 
and are established, the further pro-
tection which We are jiving to the 
public men will be the diatrust of 
the millions of voters who have vot-
ed him to power. It is ablolutely 
necessary that when a corruption 
charge has been established, when a 
charge of misuse of office has been 
established, the man- must be rooted 
out as a public JI1!In, to hold any 
pOlitical office for a considerable long 
time, during which he can be said to 
undergo a real repentance, a real 
change from the bottom of his heart 
by lapSe of time. It ought to be done 
like that. 

From these points of view, I wel-
come the Resolution of Shri Jyotir-
moy Boau. However, I have some re-
servations about it. If we read the 
Resolution, we will find ..•. 

DR. SUBRAMANIAM SW AMY: It 
is a mild resolution. 

SHRI Y ASHWAlIT BOROLE: The 
Motion is very loosely worded. Se-
condly, it is capable of misinterpre-
tation. It is mentioned therein: 

" .... misuse of power or position 
Or State machinery made during the 
preceding ten years .... " 

When it was established by any 
Commission of Enquiry, this recom-
mendation will be effective. A Com-
mission of Enquiry may have a sub-
ject matter. In certain cases, leaving 
aside the specific matters which have 
corne before it we have seen the Com-
mission making several observatiQns, 
collaterally also, regarding the char-
ges of corruption Or abuse of power. 
Several Commissions have mentioned 
such things. It is done collaterally, 
and it cannot be taken to be an exact 
finding of guilt of the person ("On· .. 
cerned. Therefore, we shall have to 
be guard against it. In certain cases 

it may be true; ".g., In the Shah 
Commission, they had liven opportu-
nity to people to appear and cross-
examine witnesses and to have an ad-
vocate. It was also an open hearing. 
So long as these facilities are given, 
it meana that natural justice was 
fully given. 

SHRI VASANT SATHE: Are you 
talking about the Shah Commission? 
There, all these things were violat-
ed. 

SHRI YASHWANT BOROLE: All 
these facilities were given. Advo-
cates were allowed. Witnesses were 
given facil1ties. 

SHRI VASANT SATHE: The en-
tire tJfng Was dOne ex parte. 

MR. CHAmMAN: Mr. Sathe, you 
have had your say. 

SHRI YASHWANT BOROLE: 
Some persons who did not step in 
there, because of their own guilt. 
They had no courage. It will be 
crystal clear to the public at large. 
They wanted to say, "We were ab-
sent". (1nteTTuptions) 

The next point is about clause, (b) 
viz. 

"has been found by any compe-
tent court of law or such Com-
mission to have obtained for him-
8elf or for any of his relatives any 
pecuniary advantage or benefit. .. ,. 

The question is that unless and until 
we have a definite finding on this as-
pect of the matter, after having 
given full opportunity to the delin-
quent concerned, it is difficult-he 
cause the whole purpose of the Com-
mission is just to inform the Govern-
ment of what has been done. Though 
we may have the assurance about 
the findings being truthful and based 
oin evidence, stilI We shall have to be 
guarded; and the person must have 
another fair opportunity to contest 
the finding that he is disqualified. 
We can, prl"", facie, accept the c80a 
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If the suggest jon is that under the 
Representation of the people Act we 
should have a definition of the word 
'finding' it will be acceptable. 

I would.. therefore, teU our friend 
Mr. Jyotirmoy Bosu that the spirit 
behind his present Motion is quite 
good. It is welcome. It is appreci-
able. His motive is also nice. I re-
quest Mr. Bosu to withdraw his 
Motion, now that its propose has 
been served. The whole House is 
convinced abQut the spirit behind 
his Motion. In future, this House 
will certainly consider certain chan-
ges in the Representation of the 
People Act, from this point of view. 

SHRI VAYALAR RAVI: On a point 
()f order. What is the procedure 
adopted regarding speeches, alloting 
time for political parties? 

MR. CHAIRMAN: One from the 
Janata Party. one from the Opposi-
tion. Time has been allotted to vari-
ous PIo'1I'ties; SOme of them have taken 
more time. For instance, C. P. (M) 
the toOtal time was 7 minutes; Shri 
Jyotirmoy Basu has taken 52 minutes; 
it hag been so with others also. 

SHRI VAYALAR RAVI: What 
about the Congress? 

MR. CHAIRMAN: The Congress 
(I) Party had \1 total time of 21 
minutes; Mr. Sathe had taken 22 
minutes. The Congress has some 
more time left; I propose to call 
somebody. Now Shri Mavalankar. 

PROF. P. G. MAVALANKAR: 
(Gandhinagar): Madam Chairman, I 

am standing before my colleagues to-
day to speak on this resolution with 
mjxed feelings. I am all with my 
friend Shri Jyotirmoy Basu and other 
friends of the Janata Party when 
they condemn emergency of Mrs. 
Gandhi and the authoritarian regime 
that was let loose, especially during 
the 19 months of emergency rule. But 
I do not know how to support this re-
soluti01l', especially because of the 

ma~ner in which it is worded by my 
SernOr and esteemed friend. I think 
he should have done his 
Hile extra home work more 
carefully and brought his Own 
Bill and through that Bill told 
the Government: this is the way to 
do it, or to press the Government to 
bring their Bill. This kind of reso-
lUtion, I am sorry to say, is strange. 
I am sc..mewhat amused and amazed 
and I wonder how One can support it. 
the way it stands; it is too general, 
if not vague; it can create absurdities 
of all sorts. I cannot be made to 
support some thing which is absurd 
in the name of supporting anti-autho~ 
ritarianism. I am second to none in 
this HOUse in condemning the internal 
emergency, the dark days Of 1975-77; 
I am second to none including my 
friend Shri Jyotirmoy Bosu in con-
demning in outright terms the autho-
ritarian practices and behaviour of 
Shrimati Indira Gandhi and her StOn 
Mr. Sanjay Gandhi and many of her 
henchmen. But because we are op-
posed to them, it does not mean 
that whatever comes in order 
to oppose that kind of autho-
ritarianism, we must support it. That 
proposal must have some basis, some 
meaning, some validity. some. reality 
I can appreciate and sympathise, and 
1 say so with aU humility, that my 
friend Shri Jyotirmoy Bosu has !Iuf-
fere_d tremendously at the hands of 
Mrs. Gandhi and her cancus .... (In-
terruptions). He has suffered 
tremendously. There are others 
in this House who have 
encountered and experienced 
in a similar manner the borrors of 
emergency, and that experience tells 
us to do certai~ thing!. I dQ not 
blame him for his intentions, but I 
do find fault with him for the manner 
in which he is asking the govern-
ment through this motion to accept 
something what no government can 
accept. Mr. Shanti Bhushan may 
accept it Or reject it; we have to wait 
foOr his answer. 

As I said, I am second to none in 
my total opposition to what was done 
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during those dark days, because it 
was completely arbitrary. Mrs. 
Gandhi took everything fQf granted 

-except herself and her son and used 
all the powers in a bad way. Accept-
ing all that, however, I now ask: do 
'we want tu accentuate a campaign of 
political vindictiveness? I say in all 
humility that if we go on with this 
·campaign of political vindictiveness, 
does it lie in our mouths to say that 
We are democrats? Do we want nOf-
malcy and rule of law or do we want 
the rule of vindictiveness in this 
'Country? Otherwise, every Govern-
-ment that will came will go On puni-
'8hing everybody who, according to it, 
had done some misdeeds. Do you 
want that cycle to go on? If Mrs. 
Gandhi is found guilty of criminal 
charges, she should accept the puni-
shment for it, including going to jail, 
etc. I am not at all s·.1!t to her, but 
this attitude of vindictiveness does 
not carry any weight with the people 
whom We are trying to serve. "Power 
tends to corrupt", said Lord Acton. 
He continued further and said. "abso-
lute power corrupts absolutely". If 
there was an illustration that was 
available. We had it during the emer-
gency. She was totally corrupt and 
totally absolute. To get rid of that 
absolutism, we want good governance 
and a vigilant public opinion. not 
vindictiveness and not a Government 
which will go by the principle of re-
trospective action. The Janata Gov-
ernment is committed not too do any-
thing in a retrospective manner. In 
fact, in the Parliament, during the 
emergency, We condemned Mrs. 
Gandhi for doing something in res-
pect of the Allahabad High Court 
judgement restrospectively. We op-
posed it then. So, if we opposed that, 
how can we say nOW that you can do 
something ret.rospectively to .punish 
her f'Or her wrong and cruel acts? 
Undoubted ly they were extraordina-
rily wrong and cruel acts in the sense 
that it was an abuse of the Constitu-
tion. If the present laws do not pro-
vide for punishment for such acts, 
the G'Overnment can come forward 

with a new law, bUt it cannot be ap-
plied retrospectively. I am against 
the principle of retrospectiveness and 
also against the principle of political 
vindictiveness. After all, if We want. 
corruption to go· out of oUr lives if 
we want that people do not become 
absolute and arbitrary in their be-
haviour, we must see to it that our 
system of election and channelisation 
'Of our public opinion are improved 
and purified, rather than bringing this 
strange resolution and trying to 
punish somebody on the basis of poli-
tical vindictiveness.' The Bhagavad 
Gita says what is expected of leaders: 

lftm~ "'~: 
,,~-.m """: I 
1I'!:0l! ,",,"'!.,<I 
~ifikk1«1dj~~ 1 , 

The men who are Hmahajanas", great 
leaders, should set an example for 
others. She did not set an example. 
Therefore, the people found that she 
wail not worthy of following. Now 
you have come to power. Please set 
an example which people would fol-
low. Dan't set an example which 
would be wrong in principle and bad 
in practice. 

Shri Jyotirmoy Bosu has reterred 
to Sri Lanka's law. Why should we 
fol}.1w Sri Lanka's law? Let Sri 
Lanka and other countries fol-
low us, if they wish. I do not want 
that we should follow their laws if 
they are not adaptable to our soil. 
lt is only good governance and vigi-
lance of the people that will help the 
situation. I carry an impression that 
an increasing number of people are 
telling us, "Will you now stop being 
haunted by the former Prime Minis-
ter and go about doing somethIng /or-
the welfaTe of the people?" So, are 
you going tq go On with this witch-
hunting and being haunted by them? 
Let us punish her if she 
is found guilty of crimi-
nal charges, sO that it may 
be a lesson for those who will try to 
follow her in future. But trying to 
do somethIng out of political vlndlctl-
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veness will not serve any purpose. It 
will only land the J anata Government 
and the Parliament in difficulties. 
That is why I am in principle oppo-
sed to this kind of resolution, al-
though I was and am t"tally opposed to 
her regime during the emergency 
and her absolutism during those dark-
est days of the Indian Republic. 

'iii """" ...... '"""'" (~.): 
~if mf&"T, '.ft "'l~ '1'1 il ,,, furl-
"i'"' "'11m"" .. "'" '<In: "PIil f<'lT ~, 
'" .. ""ii "I ",," "'" " f.!; ~ <r<il 
fwit "" ...t", "'I al ~ I .". "" f",)-
"'!"" ."R """' ~ '<In: l" it q", >iT 
f",T"i'"' "'" it iif ... o;rmTl! .. m .. "'~ 
~'" ~ Ii!; ." "loT " ,,, ",," "" l"",," 
~1 f.!;lIT I ~Ii H ~ f'" ,;iT ""ii "It "" 
t 'Ii! ~'IT'f ~ T t't;lIT ...,1 "" ",," "" "I 
." ll<!'IT'f if "" ri I 

""",fu ".l<lIT, ",Ii "'00 "" "m 
~ f'" iii; ~T """I .... ".. I ,,, f",)-
"'!"" ". <l1'T1 iIil """ 'I'!T ~ f.. fwit '" 
m.il " ii!1 "'Tt' f.!;1i\ '<!<1'T0" "Ifw it 
lIT f""'l "''Ilo t "Ifw it .. "''' "fm «iii 
"'I "'" it .lol 'iTlIT 'I'!T ~, """" ." 1lT'f 
'" f'fl( f.!;l!1 ~ifl ,t #,"T "" ~ .. ,,~ 
.. fu1( '<1'1"'1 "" f<llT ii!T1( I "" f"'T"i1lR 
~ 1I~ l" 'f<~ iIilif ~;;- '11 ~ ~ f'" <r<il 
mq '" hii!~1IR t 'iT" .Til '" ;ft "':!I'" 
~T '111('1T I l" " ,,1 >mil 'It'! "'I 'flit ~ 
f.!; ql'F" f""""1IR 1('1" if 0"'1'1" "'I 
iifT1( I {" if >mil f<:m 'I 'flit ~ f.!; l" 

"'~ "" """if 'fTlIT '111( I "" ." ~ "" 
"'"J.if ",iFr, <I, l" if ,,' '!~ "" '<!Tiif ~ 
,~ f, """".. if 'I"" if;ft ~ I '<1'1': mq 

"" """" "'I ~ <I, '<In: >iT '1""' "'"" fl· 

~fu ""'RlIT, "" 'flo iIil ~~ "'" 
~ f.!; f.!;l! <I~ it "" <rn if qre1 "'I .m 
"""" "" "'" m 'lit '" Tfmr 'lit 'flit I 
'" .. fu1( "" 'flo ~ >iT ~ ~, ,"'fT if 
>iT 'Ill ~ I ('"'"") ~ 'I'!T f.. "'lIlo 
"" 'TOif ~ 'I'!T I '<!'I': iii; 'TOif if;ft >iT 
f""" >mIT <I, >iT ". mq", """' ~ f'llm< 
~ ~ ~ I 12 'lif, 1975 "'I -u;;r 
ifro'l'T if'!TlI ~;ro 'It .. , "" .,-t ",1i "" 
~ ~'" f'" "1'1"<r1 ~tro 'It!l\ """" 
ilfminr 'lit ~loT ~. '<In: ""'" "'''"' '" 
"""" 'fIR ~ ~ .. ~ f.!;1rr 'I'!T 'If ... om 
~ 6 1IT'f .. fu1( fm >iT 'l"H if ~ 
.y,,- it m. ~ ~'n 1 .. ri m1[-1lT't " 

iIil "I lIT?: f~ f.!; om 'I'I1k if 1ITif'ITq 
.. f ",1i of iIil >iT ~ f.!; ~I tfou 
'It"1 '<In: >4t "'""" ..,...: 'l:" • ~ " I 

SHRI P. RAJAGOPAL NAIDU 
(Chittoor): Very technical. 

.. I """" ..... ~: 
Whether it is provided in law or not, 
it may be technical or artything. ";;riI,, if iIil >iT 00Tl!T 'I'!T, '<!<r'f<f il iIil >iT 
",m Ii: lIT f.!; if iIi;i ~ '11 "" '!O ;'AT I 
~" "' f'S'fT'Ii ",.Til '<!lfl'f .,;r I "if"') '" 
"", ~1 f<<IT 'I'!T I "'''''"'''' '" "", 
"if"', f'1"'fT '<In: "" .... 11IR'f '<!It, '" or, 
0; iIili .. I lTmrwlT if f~HlT 'If:! ii ""'iTI 
'" , "'I'TI iIili ""'''''' "', """I .rr I "" 
<ftf,... if 0; <I""", "I 'liT ii """I .rr I 
l" ~ "" iIil '" '<lIt, .. T I ""I ~ .. 
"',., it ... 'f'I"I't ", '1'1'1 I lj. ,if 'fFTT "'1 
lIT?: fi:1m;'1T Ii!; ""T ""'. it ,,",I "'omiT ",,. .rr ~n: mq if ~ "" ~T.-r f'" mq 
f""'l ~h "'I '<!lfifT ~iTT ," iiif I -.:Iii! 
omJtrUT 'ffT ~T ~115 ;l\'IT 'if if ~T ;:;rr m 
it lIT '<!lfTfiif1lR "" .. it md! iliTT .... ~ 
'IT I' mq if ~ i{lf ~~ eft ifiT~ ;pn 
itoT ~if iiif I iif .. if "if "'T f .... <mr if;ft .-r 
f<fi JZifi ~ qf~ « l~ ~ * ~ ~ilf 
.. .1 'I'm """" 'l"f"T <!Tlf>: if "'"' # I ~I 
~<.:: 'a'<f~ ~m ~~Br ~ 'f'j'T Ofin:1Jf if;rT I 

'tIN ~R ~ fill f'fia-;l cri ~lf)i;~ mq 
'flo if I "Ii ~ ;" .. lIT'! .~ q~", ~ 
f.!; 'IT'f 7 I it " "" 'IT'f 7 7 "'" 'IT "-',T>: "'I, "" """' mt "" ~r"'iT ;, mq <r<il 
.~ ..rT if\fI "'"" ~, ",-T{ ~1 .'" ~ 
~ I ."""", iIil ~ f.. '<!'I< .mI" """" 'lh 
,f;;~" qrif if .roii f.!;l!1 "'T """"" .rr 51 
f.rt m-u 'It!l\ .. , .. I '<11, .... 1 f;r"" ;it'! 
if if ~ 'l:~ "'I ~ if .m iii; >iT <t;, 
'l:~ 'lit ~ ,,) <f('f0; ...m "''' ~T, :!1m 
",ii 'l:~ >iT ",q if;ft " I ",q",) vnf ",oft 
'ITf~ I vnf .. '1iifrlf mq .~ ~ ""'l'f 
r~ ~. I 

'iii ~ ri : q>:"T f>m "''f ~1 'I'!T 
'fT if ? \'fer ~ 'PIT fllti1:rT-? "' 

" iIil ..., W .-r f.!; f"", ~ it mq 
~ "" ~ if I f""'l >iT ,,,w,,f<oo; ",~I 
if, i,,'" f<oo; li'lOif if iIil ~ >I, '" ~1 ,<it I ~ l..ml ;;iT '" _ .. , "'lI lIT?: 
..t I <iii om "~I if ,,;r<: ~ ~ m >iT .m it mil '<fR'ft, m >iT 
~ "" ~ """I or<l ..., "'" <IT 
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'" I ;lfiv.! "'" ;;fF]1 of m f;ro: iJ:lt ~ 
q~..-.: ~ if <In: .,m '" f;ro: '" r. .. ~ 
• m ~ ~ "', "'" ilm '11[1 ""'" if 
(.......,"') "'" ~- f .. mfuor """ ~ 
.,;t mm It ~.n-~" """ ""'" ~ I "''''''' 
~ fnr ma, " ~, "" ""'" 'liil ;ft I 

oil .... ri : lI1>R '" om ,,~ ~ I 

"', """" "" ~ : lI1>R~' lim 
~ ~ i):;f """'" ",. ~ ~ 
f".r '" ..... " ~,1""""""":1 ~M I 

~ .il """'" ,lIT""'''' " ~, "" .. , >l 
",.~tl 

MR CHAIRMAN: May I request 
hon. Members t·,J please co-operate? 
There is so little time and so many 
hon. Members want to speak. If you 
allow him to finish. he will finish in 
t.wo or three minutes. If you go on 
interrupting, he will take a longer 
time and others wou1d n()t get a 
chance. T would request Shri Jaiswal 
to continue his speech (';l1d soon con-
clude, 

",,"'t 1f'R uq ~ : ~: f"f~~ <r.~ 
"{?,T tiT f<r. -r11T*m ;;rm:r <f; <ffl ~R 
f",>i\ ,.;;- mm ~;ft, <I~;ft """,,;I) 'Ii\" 
f;n~ lIiT I ~ q"ffi To'F. ~ ~ ;rT'i'r "'1' 
,,'\1- 'Pf'l: .,,-fup:,1 "" <lI "" "" "'" f<,rr 
'" f .. r"" "" """ r .. " """ '" ~ """ "'" 
f;;r", ..m m "'" """" ~, f'>;" ~ fu-.i", 
9" 'fI{ Tp:f 7g if 1fT ~T 'lto"~ 

't~el .,,, if, ",W '" '" .. t I 
Everybody was at the back and cal. 

hr'! "" "'>IT ~'IT r"", <11< ,it """ O'rlt 
""'" r"", I ... """ ii rr~", "'~ "" 
~'Rmf IDlI1 'ffOf 1;fM' ,;ftifT if lIflIT f'l'lfT ? 

".. "" "i<rl "" ;if" ii m'I f"'" 'flIT <it 
9;I'1'1l ~ ~ f~ ~ ~if ~sTT;:;;r 1TlIT '1fT I 

m,,; 1('" <1100 '* m -'" mr ~"'" "",1 
1f,f ~ if,"7 *;;r if TM f'{tfT trQT, ~~ 
~~ m~ i ~ ~ f)'1'I'fT l1<f ~ml ~ 
"",1 .. , >l ."""" ""I 'm'IT ii '" >;i\ ""If""" "'l if rn """" >1' m ~ f'>; f"'" 
ff"W It ""f" "'I q;rIRr ~ 'flIT, ilt--

SHRI VASANT SATHE: Madam, I 
rise on a point of order under rule 
179. You just now pointed out that 
he is ~bout to conclude. Kindly see 
rule 179. It say)'; th3t the discussion 
on a Resolution shall be strictly rele-
vant and within the scope of the sub-
ject-matter. He has not spoken a 

peOple ;4. ct 

word yet about the motion and his 
time is more Or less over . 

MR. CHAIRMAN: He is as rele-
vant as most of you have been. Please 
conclude now. 

oil """" "" _: """I f"" It 
"""" <;t", ~ w ~ <In: n~ W 
~ I 

.milo '11o ~ mtq; : : >mfu- m 
fu;r~ '"" It 'flIT 1I'lf'er ~ ? 

oil """" "" """""'" : '" ,,- "'1r ~ 
", f'" "" ;it.-l "" .~ It .. If """" 
""I t I .,u ~ .. " '" """'''' "'l)f""" 
'"'l if lIrn ~ .. '" ."f"" .... '" ~ '" 
mi " "'" f"'" "rr.. orR "'.. "'" I:JiTlI"~ ~ ri I 

~ ~ "iFf''!" or.'ITlIT, 1l: ~f lfn: 
f.,.,..,.., 'm'IT ~ f .. 

0

"", ""¥ '" <R< (;l...,. 
~"" "'" ""'!" '" "'~ ill'lT ~m <m<'Iff 
II """" ~f...,. 'I'U'';; """.. "" ~,,~ 
rn <In: """', 1>'"" i", "", <In: "'" 
'!'1m ",Ii " "'"'IT 'flIT '" f",,!" 0:" ¢ 
tfiT'fT ~ ~gi'f ~ tfi-m'n' lfim 111n' 1 ll''f"{ ~ 
'foil!'>:tI ,,'\1- ill,",,,, '" ~m.. "" ""'''.w 
fiI;'IT 'flIT '" ..m .'" '" ' , 0 

SHRI c. K. JAFFAR SHARIEF: 
He is casting an aspersbn on the 
judiciary. 

9.ol1 ~ UIf ~ l'll 'l1': t;ITq' 

'1'111 ... " ,,' """" ?, .. r"", >l ""'''', ~ 
~ -ii- f", "'" .-.1 ~."..,., ""'I" "'" ~1<rT 
'" "" ,,"'" "'" """ """ m, I 

.....mr..r.m. : <!If ~"'"" '" "'. .." 
"'" """" ,.;tf".q I 

'Sit' fA';p:ff ~ ~: : '1fT ~&(fT" 'lR'TlIT 

t "'" "" lim flf'lT t, ,,- "'" It ~'" 
'lfi1l'1rr f'fo" ..,-) 11m '!fiT. w "SffffT~ 1fi"t '1Hr 

"""""~ <I't; ..... ~"'" lIffifflr "'""a" WI 
~-q lfJf~ ~ J;f~T 'Ifi)f;pft ~ff ~T ~ B''flf 
""~ l'" ..-.: >;i\f".q", I 

MR. CHAIRMAN: Now, out of 3 
hours allotted for this motion, there 
are about 27 minutes left. n we are 
to conclude at 7 O'Clock, I wm have 
to can the Minister. 

SOME HaN. MEMBERS: No, no; 
time should be extended. 
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StiRI KANi'lAlI LA!. GUPTA: 
VIe want an extentian at time; I w1lnt 
tel mOVe a fOrmal motion .. (Int.,.,."p-
tiClnl' • 

SHRI K. GOPAL: Before you call 
the Minister, you at least give time 
to our party. You promised that. 

MR CHAIRMAN: It will continue 
up to 7 O'Clock. At 7 O'Clock it 
has to end. If you want to continue 
it on some other day, it is upto House. 
Has the Government anything to say 
about it? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): If sO many 
members are very keen to speak on 
this important motion, for and against, 
I would welcome it. Let the mem-
bers speak and I would very carefully 
listen to all that they have to say. If 
the time is not sufficient upto 7 
O'clock, then it can be adjourned to be 
continued on some other day, 

PROF. DILIP CHAKRAVARTY: 
We want 3 hours more. 

MR. ,cHAIRMAN: Shri Vayalar 
Ravi. 

SHRI VAYALAR RAVI: Madam 
Chairman, I am not in a position to 
support the resolution moved by Shri 
Jyotirmoy Basu even though I appre-
ciate the spirit with which he has 
moved it. Shri Jyotirmoy Bosu's 
intention may be to have a kind of 
check on political corruption at the 
highest level as well as at the level 
of other forums of the elected re-
presentatives that flmction in the 
country. Naturally, it will affect his 
party also. 

I am only sorry that he drew a 
paraUel wi\h Sri Lan-h. After the 
General Elections, Sri Lanka changed 
to the Presidential form of Govern-
ment. It is a democratic Government, 
no doubt. But I do not know, for a 
moment, if a communist :member, S'hri 
Jyotirmoy Bosu, will agre!' with the 
class character of the Gw""l>ment. .• 

SHRI JYOTIRMOY BOSU: That If 
do not know. 

SHRI VAYALAR RAVI: Then, that 
Government, a class character Gov-
ernment, will reflect in every action. 
The commissions of inquiry are not 
new; the allegations of political 
('orruption are not new. But we can 
make a pOst mortem of the history in 
the past many years. What h'8ppened 
when thi" Government came to power? 
When this Government came to power, 
the first thing that was done .. , 

18.35 Ms. 

[SHRI DHIRENDRANATH BASU in the 
ChaiT) 

SHRI RAGAVJI (Vidisha): I nave 
given a motion that the time be eJV 
tended ... 

SHRI K. GOPAL (Karur): Please 
do it at 7 O'clock. Not now. 

MR. CHAIRMAN: Today the dis-
('ussion on this will go up to 7.00 p.m. 
Then the Half-an-Hour Discus<:ioIl' will 
commence. 

SHRI VAYALAR RAVI: When 
this Government came to power, there 
was a case registered against a former 
Chief Mini~ter o~ State after the find-
ings of a Commission of Inquiry. Tne 
name of that gentleman, who was a 
Member of thi~ House. is Mr. Prakash 
Sin~h Badal. This Government with-
drew the case against him and made 
him the Chief Minister. Even after 
a Commission of Inquiry found him 
guilty, Government had no hesitation 
to withdraw the case against him. I 
do not know what will happen to him 
if this law is passed. There are Mini-
sters sitting here. I do not want to 
mention the name of any Minister. I 
do not know whether he is strong 
enough like steel. I do not w'ant to 
mention the name. If the findings of 
the Commis-;ions of Inquiry are to-
be implemented, I do nat know how 
many of them in the ruling Party win 
Temain. Mr. JyotiJ'moy Bosu has 
iried to bring all past history, quoting 
also the Report of 1963. I have n() 
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objection to that; I have no quarrel 
with him. We had a case in our own 
State. A Commission Of Inquiry 
found 8 Chief Minister guilty of 
'corrupt practice. Then that Chief 
Minister said, 'What is there in the 
findings of a small judge?'. He had 
no hesitation to continue in power till 
he was overthrown by the people. It 
was Mr. E. M S. Namboodiripad, his 
own General Secretary. Not once, 
but twice, there were Commissions of 
Inquiry-in 1957 and 1967. But did 
be resign? No. So, what will !happen 
if this motion is adopted'? 

Speaking about political morality is 
P.8SY. but practising it is very diffi-
r.ult . He is showing his accusing 
finger towards the Congress party. 
The !rume finger can be shown against 
:him also . .. 

SHllI JYOTIRMOY BOSU: What 
he h.IS said is far from true. A 
Member should be responsible for 
what he says. What he jS saying is 
not true. 

SHill VAYALAR RAVI: I take 
the fu !l responsibility for what I say. 
There were Commissions of Inquiry 
in5titllted in 1957 and 1967. See the 
finding:; of Mr. Justice Raman Nair. 
I am r>repared to go hy those. Sec 
: he fI -1dings of Smt. Gowri. I am 
prepa o'rd tn go by those. I cio not 
want to take time on this. What I 
?TTl saying: is thi!' . Do not accuse the 
Congress Party alone . You have said 
that it i, difficult to eliminate corrup-
tion in a bourgeois democracy. You 
al~o fall into the· same thing; you have 
;j.l"lO eaten up as much a s possible. 
When I say 'you', I do not mean Mr. 
Jyotirmoy Bosu; I mt'an his Party. 
I have no quarrel with him. This is a 
defect in the present pOlit ical system. 

What I want to make very clear is 
this. The present proposal made by 
Mr. Jyotirmoy Bosu can only be used 
by the political opponents as a poli-
tical victimisation, as a political 
vendetta. Nothing more. Then one 
morc point is relevant. When there 
a!"e al1egation'i against the ruling 
Party. who will institute the Inquiry 
Commision? I do not want to go into 

1 he merits of the case. The Upper 
House has passed a Resolution, but 
the Government has made it a debat ... 
able point, whether to accept it or not. 
~~ven the Resolution passed by the 
Upper HOUSe cannot be responded to 
by the Government! Regarding 
" Hegations of corruption against their 
OWn Ministers" what is the guarantee 
that a Commission of Inquiry will be 
instituted? It is not going to come. 
But this has been done in the past; 
the Congress Government has done It 
in the past; not this Government. So, 
he whole situation can be vitiated by 

this proposal; it can only be used as 
a political wilchhunt; ii will not serve 
any other purpose. The Resolution 
is also worded in such a fashion! 

I do not know what will happen if 
we pass this Resolution. I will take 
just one minute to say what is happen_ 
ing. You may have seen this press 
report, Sir. One Janata Party Mini-
ster slapped a waite r, a Class IV 
employee, because he did not open 
the door for him. This happened in 
U.P. You must also have read in the 
papers that a poor driver of the State 
Transport Department was dismis"led 
becl'u!;c he dId not give side to the 
Minister's car. These are the democrats 
we have and they talk about demo-
nacy: s lappin~ a poor employee 
because he did not salute him: It is 
an abusc and miSUSe of power. My 
simple question is whether this abuse 
of power will come within the purview 
of this resolution. This is also an 
abUSe of power. I believe, Sir, the 
resolution of Mr. Bosu may go against 
him because today it is a good honey-
moon going on between his Party 
and the Janata Party . But it 
i~ not necessary that the honey-
moon will always be fine. Either die 
bride-groom or the bride may p.ick 
up a row and the honey-moon may 
come to an end any time. I do not 
know what will 'happen then to Mr. 
Jyoti Bosu. 

History has recorded how even on 
thf' floor of this House very very im-
portant political leaders-some ot 
them are not with Us todBy_made 
categorical charges how the freedom 
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[Shri Vayalar Ravil 

and liberties of the people of West 
Bengal were crushed by a previous 
government belonging to Mr. Jyotir-
may Bosu's Party. You go through 
the records. 

So, Sir, this resolution can be inter-
preted in hundred ways, It can go 
even against Mr. Jyotirmoy Basu. It 
may be utilised as a weapon of poIitic'a1 
victimisation. It will not serVe any 
other purpose 'than political vendetta. 
That is why we are opposed to this 
resolution. 

Last sentence and I have done.. I 
have no briefing. I have no objection. 
If the law permits, you punish who-
ever has done mistakes. If Mrs. 
Gandhi has made mistakes, punish her, 
The law of the land is there to take 
care of it, You are even going in for 
a Special Court, Whatever it may be, 
it is for the government to decide 
what to do. But disenfranchising is 
very severe. Let Mr. Bosu come 
forward with a specific clause saying 
that economic offenders will be dis-
enfranchised. Sir. political corruption 
is also an economic offence against the 
society, To come forward witli a re-
solution that all economic offenders 
whether pilitical or whatever it may 
be, may be disenfranchised will have 
a greater impact. It will affect every· 
one who will commit a crime againc::t 
the society. Unfortunately, as it is 
confined to a few, it becomes more 
subjective, When it becomes subjec* 
tive. it loses the entire spirit of the 
resolution. 

So. 1 am sorry T cannot support the 
rellolution of my friend, Mr. Jyotir· 
moy Bosu. 

With these words, T conclude. 

'" ~.",. "'" (fffiit ~) : ~ 
~, >it """"' lit """ • .IT "'~ "'\. 
~ "" ~, "" _ ~ ..m- '!;ff ~, ~ 
ilm ~ '1ft ",r... '3lf >t\ 1lro!T "" fO-i\u 
,,"I "" !mIT ~. >it ~ ~ Ii!; i:'!m 
~~_li\.m'3lfii~ 

""'" >t\ ~ , li\ I """"" ~ ~ "" 
""'"" "" ~ .il '""'" fiIroT, """ m 
>Ot'III\ Wro 'li>i\ >t\ """ ~ 'IT .m 

1 am in two minds, whether should 
I go by reason or shoula I go by 
sentiments or should I go by the rule 
of laW, 1 am not gOing to decide and 
it is for the first time that' I am not 
ready with the resolution because 
upto the last moment T cannot say 
what T should dO. T have been in 
a fix and practically T am in a dilemma. 

What has been said in the Shah 
Commission's report is not the whole 
thin.g. It is just the tip of the ice-
berg, it is not even a one-huncfredth 
of what ihas been done during the 
emergency. 

Sir, this morning a lady came with 
her son who was sterilised 'Bnd that 
boy was unmarried. T thought after 
all if you want to do justice ... ,(ln-
terruptions) During the emergency 
thousands of people were made or-
phans. Many women became widows. 
Many became homeless and all that 
They were ruined completely. Their 
businesses were ruined. Who is 
responsible for this-may T ask the 
Minister, wbiIe rule of law is all right 
and that is our policy. 

That is the policy you will follow-
the rule of law. This is a special 
case. Perh'Bps such a case in his own 
time, in the last thirty or forty years, 
had never happened in the history. 
Is she only an economic offender? Is 
she only politically corrupt? She has 
only subverted the Constitution. What 
has she not done-that is the question. 

T think, morally, legally, socially. 
politically, economically or whatever 
you may call, she has lost hu.man 
valUes. Tn the 18 months, there were 
no humanlives; there was complete 
an naked iascism. 

Therefore, we shOUld not take thi~ 

ca5C in a norm~l way. A special 
remedy should be found out fQt;' a: 
speci$l cas~., 
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MR CHAIRMAN: Before I call the 
next speaker let me take the opinion 
of the House. The time-limit for Mr. 
Bosu's motion was three hours. These 
three hours will be over in another 
two minutes. Now, is it the pleasure of 
the House that time may be extended 
by another two hours on a subsequent 
day to be decided by the Business 
Advisory Committee? 

SOME HON. MEMBERS: Yes. 

MR CHAIRMAN: All right. Now, 
I call Mr. Mallikarjun. 

SHRI MALLIKARJUN (Medak): 
Mr. Chairman, Sir the motion moved 
by my great frie~d, Shri Jyotirmoy 
Bosu is nothing but. a phobia. He and 
the other hon'ble Members who have 
made allegation::> have got Indira-
phobia, On the one side they are 
seeking fundamental rights and pro-
tection of the Constitu tion and on the 
other they 'Want to de-franchise. Is she 
not a citizen of this country? Mr. 
Bosu has referred to a number of 
comnUSSlOns. May I ask Shri Shanti 
Bhushan, the Law Minister--who has 
appointed Shah Commission-has 
Justice Shah not been superseded? h 
there any human psychology or not? 
You stnrted with political vendetta 
soon after you took over the govern-
ment. You are appointing him flS 

Chairman of the Commission. Where 
is justice'? This is political vendetta. 
My friend, the Law Minister, knows 
thoroughly well that there is a Repre-
sentation of the People Act and under 
that there is conviction under Section 
l63A, l71(El. 171(F) and Clauses 2 
and 3 of Section 505 of Indian Penal 
Code. See the protection under the 
Civil Rights Act,-Act No. 22 of 1955. 
AU these Acts are there, What for 
arc they meant? 

In this Act, the Representation of 
the People Act,-there are two quali-
fications. From Section 4 onwards, 
you see qualifications for the Member 

to cOIltest for being a Member (If 

either Hou3es here or for bein,g a 
Member of the Legislative AssemhJy 
or the Legislative Council as the case 
mny be. At the same time you have 
got the disqualification for the mem-
~rs, not to be there in anyone at 
the.se Houses, not to be the people's 
representative at uB. 

SHRI JYOTIRMOY BOSU: How 
right you are? 

SHRI MALILIKARJ'UN: .Absolutely 
I am correct. Apart from that mY 
han. friend the Law Minister will 
agree that unless a person is convict-· 
edt he is allowed to contest. He is A 
free citizen of this country. All citi-
zens have equal rights in this coun-
try. Anybody's fundamental right 
cannot be taken away by this oppres-
Sive, this authoritarian, dictatorial, 
totalitnrian Janata Government. I am 
speaking all the time for protection of 
the demoeratic norms of this ('ountry. 
My dear friend Shri J yotirmoy Bosu 
here brings up the Grover Commif;-
sion iReport. What happened to that? 
After the Report of the Grover Com-
mission. what happened? After the 
Grover Commission Report, democra· 
tic elections were conducted. Mr. 
Devraj Urs became the Chief Minist('r 
again-against whom you levelled 
charges of corruption, nepotism, 
favouritism and so on Is this not de-
mocracy? Arc you not going to value 
the constitution which has been foun~ 
ded by the founding-fathers? You S:::ly 
that the citizen should be defranchis-
ed for 10 years, It is not Mr. JYOtir-
moy Bosu, but it is Mrs. Indira Gan-
dhi. Mrs. Indira Gandhi definitely did 
constructive work for the betterment 
of this nation and her role in this 
development work. in this progress, in 
this development, of the nation will 
be written in letters of gold in the 
history of our country. (lnteTTupti.ons) 
Whoever may be in power, power can 
be used; power may he misused also. 
Today. an allegation is being made 
against the son of Prime Minister 
Shri MorarH Desai, involving an am~ 
ount of Rs, 80 lakhs, I am not making 
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this allegation. But it is Mr. Madhu 
Limaye who is making this allegation, 
This also is confitTlled openly through 
the Press. There is the former Home 
Minister pu~licly levellint cbarqes 
and confirming that the present Gov-
ernment is functioning under t.he 
shadow of corruption all the time, 

In the Representation of the People 
Act there are also clauses 

SHRI JYOTIRMOY BOSU: Who 
denies that? 

SHRI MALLlKA.RJUN: Section 9 is 
there. It deals with corruption. Any 
person found guilty of corruption 
under the section will be subject to 
punishment according to law. Nobody 
is denying 1hc right of equality be-
fore lllw Everybody is equal before 
the law, You can't deny this right to 
any citizen of this country, with your 
mala fide attitude, with your mali-
<'inus attitude, with your completely 
onC'-sided venge[u:ness, revengeful 
attitude and utter vindictiveness. You 
cannot do that. Democracy, especially 
Parliamentary Democracy, cannot 
function in 'this country with venge-
<'lIlce. The democracy in which Mr. 
Jyotirmoy Bosu believes may function 
like that because his at1itude to demo-
cracy is entirely different from our 
dtiitudes His attitude cannot be 
understood. Even if he understands, 
he cannot revea1 it. Even if he re-
v('ai.s it, nobody can understand him! 
No people will understand him. This 
is the sort of democncy in which he 
believes, 

But, Sir. I believe in a Democracy 
where the Fundamental Rights of a 
citizen cannot be taken away. Come 
on. I will challenge you: Let this 
Act he sent to the people. You ascer-
tain the wishps of the people through 
Referendum. Take the Referend urn on 
this issue--the Re!erendum whIch 
thl:' han. Law Minister, Shri Shanti 
Bh113h,1II is '.Jringing in by the Consti-
tut~on (Forty.fifth) Amendment Bill. 
We will see what happens. We will 
see whether our people vote fQr this 
2366 L&-14 

amendment or not, We will see whe-
ther our people vote for defranchise 
or franchise. 

My han, friend Shri Kanwar Lal 
Gupta very politely said, 'She is elder 
sister,' 

19.00 hrs. 

SHRI JYOTIRMOY BOSU: He did 
not ~ay that, 

SHRI MALLIKARJUN: He spoke 
respectfully, but at the same time, he 
brought out his point. I will ask the 
present Government that if they have 
got any courage, any conviction. let 
thi.s question of de-franchising Shri-
ma,~i Indira l Gandhi. who has ruled 
this country for 11 years. be referred 
to the public and decided through a 
referendum. Then you, come out for 
a change in the Representation of 
People Act, or bring your Motion. This 
motion is a motionless motion. There 
is tlU truth. He has forgotten, that 
the law already exists. Forgetting the 
law in the Representation of the Peo-
ple Act, he has brought this motion. 
This is unjustifiable. undemocratic, 
it is indicative of totalitarian app-
roach, dictatori<ll design and it is 
nothing but Indira Gandhi phobia of 
Shri Jyotirmoy Bosu. All the time, 
from morning till evening, he thinks 
of nothing else, but Shrimati Indira 
Gandhi. Let both of us have har-
monium and tabla. You start acCUS-
ing her, and I would start defending 
her; let both of us go to the rural area 
of this country and see what happens. 

Today, after sixteen or seventeen 
months of .ranata Government. what 
is happening? My dear friend, you 
have not come into power here, your 
PClrty is in power in West Bengal only, 
You have no idea ..... (Interruptions)· 

My friend, Prot. Mavalankar, verY 
rightly quoted from BhagwadgltR, 
While entering from one of the door •• 
I just read here: 

",,~oa"IFti~mt 1fT 

~ 'I'<T'f'fT 11 
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That means, believe in doing kanna. 
Shrimati Indira Gandhi did the 
karma, the action, tor the welfare of 
thtJ country. However, my friend.. 
5hri Jyotirmoy Bosu has got only one 
feeling and that is not about anything 
which happens in the interest of the 
country, but always thinking of Shri-
mati Indira Gandhi and Sanjay Gan~ 
dhi. I do not know, if while taking 
his lunch or dinner or during his 
sleep, he is always disturbed by her 
thoughts, Let me open his eyes, If 
at all anybody has done something 
good for the country. it is Shrimati 
Indira Gandhi, which will be written 
in golden letters in the history. 

Now, if you believe in democracy, 
if you do not believe in totalitariana 

ism, ('orne forward and keep the letters 
exchanged between the Prime Minis-
ter and the Home tHnister on the 
Table of the House; do not defend the 
beio'Ved son of the Prime Minister, for 
whom his love has become more than 
the public interest of ihis c-ountry .... 
(lnter1"Uptions) Facts do ('orne oui of 
emotions while speaking of reality, 
He does not know, how to speak rea~ 
lity. 

Finally, Sir, this motion has nO 
meaning in it so long as the perfect 
law in the Representa1ion of the Peo-
ple Act, 1951 eXists. 

MR. CHAIRMAN: The House will 
now take up the next time, the Half-
an-Hour discussion to be raised by 
Shri Chitta Bosu. 

19.05 bra. 

HALl'-AN.HOUR DISCUSSION 

ARREARS OF PROVIDl:N'I' FUND 

SHRI CHITTA BASU (Barasall: I 
rise to raise a discussion on the arrears 
of provident fund. As you know, Mr. 
Chairman, during the course of the 
reply to the Starred Question No. 265, 
the han, Minister had read out certain 

information. The information given 
was that the provident fund arrears 
to-day amounted to Rs. 20.77 crores, 
as on 30th June, 1978. Out of this 
amount, a sum of Rs. 11.6 crores is 
involved in cases, and the recovery of 
which is not only difficult, but is due 
to circumstances beyond the control 
of the Provident Fund Organization. 
Another information of telling effect 
was that Rs. 8.51 crores were due from 
the mills under the National Textile 
Corporation. The last point of in-
formation he gave was that Rs. 3.01 
crores were held up because of court 
cases. 

Mr. Chairman, I leave it to you and 
to the House to imagine what the 
Government can be expected to 
realize. You can go through it, as alsCJ 
add and subtract. I am at a loss to 
understand whether, out Of Rs. 20 
crores of arrears, Government at all 
expects to realize even a fraction of it. 
My arithmetic does not lead to any 
conclusion. 

The Minister was of course pleased 
to state that several actions had been 
tfl.ken. The reply i! there. I would 
not dilate on it. because the time at 
my disposal is short. What are the 
steps taken? I do not know. But as 
far as I am concerned, I know that 
there are two procedures available. 
for taking action. First is the re-
covery proceedings under the law, and 
the second, prosecutions. Let us see 
what has been the performance of the 
Government on these two counts, viz. 
recovery proceedings and prosecu· 
tions. In a note given to me during 
the meeting of the Con~ultative Com-
mittee for the Ministry of Labour. 
some facts were given. I quote from 
that note. It states that in so far as 
recovery proceedings are concerned, 
recovery cases instituted numbercll 
81.663 as on 31st March this year, 
cases settled were 64,132; it is an 
astronomical figure; awl those pending 
with the Revenue Officers were 17.531. 

You will recail that the earlier 
pert ion of the reply to my question 
,said that Rs. 3.01 cr9~s w~re held up 


